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NATIONAL HIGHWAY SYSTEM

122. Sury M. VALIULLA: Will the
Minister for TrANSPORT be pleased to
state:

.o

(a) the total mileage of roads which
are likely to come under the National
Highway System in each State at the
end of the Five Year Plan; and

(b) what was the total mileage of
roads under the National Highway
System 1n each State 1n the year 1950?

Tue DEPUTY MINISTER ror RAIL-
WAYS anxp TRANSPORT (Suri O. V.
ALAGESAN): (a) and (b). A statement
giving the required information is
attached. [See Appendix VIII, An-
nexure No. 88.]

BOOK-STALLS ON THE CENTRAL RAiLWAY

123. Sur1 T. R. DEOGIRIKAR: Will
the Minister for RaiLways be pleased
to state:

(a) the total number of wook-
stalls on the various railway stations
on the Central Railway; and

(b) the names of those book-stall
holders?

THE DEPUTY MINISTER ror RAIL-
WAYS ano TRANSPORT (Sugrr O. V.
ALAGESAN): (a) 64.

(b) Messrs. A. H. Wheeler and Co.
Ltd., Allahabad.

[MRr. DepuTY CHAIRMAN in the Chair.]

MOTION RE REPORT OF COMMIS-
SIONER FOR SCHEDULED CASTLD
AND SCHEDULED TRIBES, 1953.—
continued.

Mr. DEPUTY CHAIRMAN: Shri
K. B. Lall will please continue his
speech,

SHR; K. B. LALL (Bihar): Yesterday,
I complimented the Government for
sincerely and honestly attempting to
ameliorate the condition of the sche-
duled caste people and I referred to the
political design and exploitation of
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and Scheduled Tribes.

Asvanersons who do not want the work
the Government to progress in this
direction. I also referred to the trap
laid by the British people in their own
day and how our Government also
seem to be treading the same path and
falling into the trap laid by the British-
ers. I will now illustrate how our Gov-
ernment is treading on the old path
without counting what results that will
lead to. In the short time that may be
at my disposal, I will refer to some of
the points raised here and in the debate
in Parliament on the Report of the
Commissioner for the year 1952 in the
Lok Sabha and the papers circulated.

You will find that one of the points
raised was that the children of the
Scheduled Castes and Tribes should be
given fre= education at the primary,
secondary and university stages in all
technical schools, S~ as the sound
of it is concerned, it sounds very well
to the ear. But look at the implication
of it. How will it werk if those who
are no longer backward and who are
enjoying high positions equal to any
other person in society—if their child-
ren are admtted free, are entitled to
free education in this manner? How
do you advocate the children of Dr.
Ambedkar or Shri Jagjivan Ram being
given facilities of free education, while
his chaprasi who may be a Brahmin
and who may be suffering under many
disadvantages is not being permitted
free education for his son? Can you
understand that? That is the thing.
Similarly, there are so many things
which go to show that we are talking
and thinking in the same old way as
we did in the British times. Because
the Musl'ms were patted at that time
they claimed so many things. That is
the habit of our people even now,
clamouring in that way, taking up the
thread and howling in the same fashion.
Today also we find here the same sort
nf cry is being raised in the n - me of
untouchability. I maintain that if there
is anything like untouchability, that
should be declared a crime under the
Indian Penal Code everywhere and no
quarter should be given to the person
who believes in untouchability or prac-
tises untouchability, unmindful of the
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effect of it on the reputation it wil

have on our country and our Govern- .

ment. If our Government is sincere,
if we are sincere, we should not care for
any section of the people or section of
society which still wants to adhere to
the old habits of untouchability. They
should be shown the right path by the
force of the law. That is a thing that
I can understand. But you recognise
untouchability. At the same time you
give preference to the children of the
so-called untouchable people, to the
children of Dr. Ambedkar and the
children of Shri Jagjivan Ram.

surr B. K. P. SINHA (Bihar): No,
they are excluded now. .

Surt K. B. LALL: I don’t know whe-
ther their names have been cut off from
the roll of the untouchables. So long
as you believe in this fashion, you will
go on committing these mistakes. I
have got this list in my hand and I was
staggered to see the things in it, to see
them think and speak in this way. I
find for instance that they should have
reservations, and the Government is
pleading i.ke an accused person and
admitting the advisability of giving
consideration to such questions. There
is the demand for implementation of
the reservation grder in certain services.
There is no doubt the representation
of the scheduled tribes and scheduled
castes is inadequate in the Central and
State Government services, it is said.
For this purpose, the Commissioner has
suggested in the 1953 Report that Gov-
ernment should set up a Committee on
which, in addition to representatives of
the Ministry of Home Affairs, the Minis-
try of Finance and other Ministries
concerned, there should be one Member
of Parliament, belenging to the Sche-
duled Castes and one belonging to the

Scheduled Tribes. When I see such
things being discussed in this
way, when the truth of the

statement is being admitted by our
Government, it looks as if our Govern-
ment is pleading like an accused per-
son, a guilty person. I ask them, “Why
should you plead like a guilty person?”
They should give a bold reply and say
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they are not going to recognize un-
touchability in any form or in any way.
That courage I want to instil in our
Government. They should say boldly
that they are not going to put up with
this sort of thing any longer. And for
that I will suggest, when they require
of me my suggestions, several ways to
ameliorate the condition of those who
are really backward. I will give them
my suggestions just as I once gave my
suggestions to one of the communalists,
a caste-minded, big leader in the coun-
try who presided over a caste-confer-
ence, There he had brought up the
usual arguments. He was a nationalist
and he presided over a caste confer-
ence, because, as he said, he wanted to
ameliorate the condition of the people,
in certain respects, for, as he argued,
each part should be made strong so
that the whole body may be strong.
So he thought of presiding over the con-
ference. Just look at the lame excuse
that was being given. Is that your
argument for presiding over the caste
conference? You want illiteracy to be
removed. You want child-marriage to
be stopped. You want widow mar-
riages to be introduced. You want the
physical health of the people to be
improved. You want all these evils 1o
be banished. But all these evils are
found in all the castes. So why not
have an all-India conference? Why
not have an all-India conference or a
conference on a territorial basis, an all-
Bihar Conference if you like? An all-
India removal of illiteracy conference,
or an all-India widow re-marriage con-
ference or an all-India child-marriage
restraint conference? Why not have
that so that all persons may have a
common platform and may take part
in the effort to remove these evils?
Why should you be arguing on behalf
of Kayast or on behalf of Brahmin?
Why should you have a Kayast Sabha,
or a2 Brahmin Sabha or a Rajput Sabha
or a Bhumihar Sabha? Why not create
a common platform for all the common
evils?

SHr; R. U. AGNIBHOJ (Madhya
Pradesh): On a point of information,
Sir. Does the hon. Member have un-
touchables in his own caste?
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Suri K. B. LALL: Yes, so many. You
have them n every caste. I know even
Dr. Ambedkar would not like to speak
to his Brahmin chaprasi, if he goes be-
fore him. I have seen a manager who
belongs to a backward class, the
manager of an estate, and when he is
hearing a Brahmin who appeals, “My
Lord, I am not guilty, the others are
guiity” the manager says, “I know all
in the whole village, these Brahmins
and others, all alike are rascals. I am
not going to hear you.” That is the
language they use. So backWward clasg
people also use such language against
Brahmins. If they are not untouch-
ables, there are backward persons
.among Brahmins also.

Sury R. U. AGNIBHOJ: Are there
“Adibasis” also among Brahmins?

‘SHRI K. B. LALL: Yes,

PARVATHI KRISHNAN
{Madras): Sir, on a point of order.
The hon. the Home Minister in his
opening speech prefaced his speech
with the remark that he would be here
to hear and profit by the suggest'ons
that would be made by the various
Members. But he does not seem to
have been either hearing or listening to
the suggestions of the present speaker.
So I fail to see how he can profit by it.

SHRIMATI

Mgr. DEPUTY CHAIRMAN: Order,
nrder. You please continue, Mr. Lall.

Surt K. B. LALL: I am going to
suggest that instead of proceeding on
the basis of scheduled caste or tribal
caste, we should introduce a system of
recognising backward class No. 1,
backward class No. 2, backward class
No. 3 and so on.

(Time bell rings)

I think I have hardly spoken for ten
minutes.

Mgr. DEPUTY CHAIRMAN:
took five minutes yesterday.

You

Surr K. B. LALL: I think you said
that there was no point of order and
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that a breach of the order is the order

of the daay.

Mgr. DEPUTY CHAIRMAN: No; you
yourself objected to hon. Members
taking more than the allotted time.
You cannot go against your own ob-
jection. No exception can be made in
your case. -

Surr K. B. LALL: I am under the
merciful Chair above whom hangs the
scales. I will finish in five minutes. I
will refrain from replying to the points
raised by Dr. Ambedkar but I am giv-
ing useful suggestions for the Govern-
ment that if they recognise the back-
ward classes, they will really help the
backward people and regenerate them;
there can be backward classes who
have not got land, then those who
have not got any property, those who
have not got literacy; of course, condi-
tions may be thought out but if you
follow such a system you will find that
many people belorging to the high
castes will come under your backward
class No, 1. Thus you will save your-
self from the stigma of encouraging
the caste system. Our purpose should
be to liquidate the caste system, to
liguidate backwardness, to liquidate un-
touchability etc. ang not to encourage
the integration and consolidation of
backward castes. Big conferences are
held and Ministers go and bless them
and preside over such conferences. That
kind of thing, should be discouraged;
it you do not do that it would mean
that you are encouraging and helping
those people to consolidate and streng-
then their position in the name of
ameliorating their condition. In the
hame of ameliorating their condition,
the backward people are taking ad-
vantage for consolidating themselves
and for creating a political platform.
They are creating a position in the
country similar to the one which Mr.
Jinnah created in the old days. In the
name of helping the Mussalmans, he
organised a separate nation. Here also,
if you remember, Dr. Ambedkar spoke

in the same strain yesterday; he .
v&_'as not prepared to support your
civilisation, your culture and he

was maligning everything that smack-
ed of Hindu culture or civilisation,
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anything that semeeked of our
ancient heritage that we are proud
of. Don't you see that this is
the same way in which Jinnah was
talking? How did he end? He ended
by separating the Mussalmansg alto-
gether so that the Mussalmans are
now claiming to be the descendants of
Afghans, Persians, Moghuls and Arabs
whereas they are children of this soil,
children of our forefathers; they are
blood of our biood and the same blood
which runs in us runs in them but they
are thinking of foreign people as their
forefathers. The same will be the
case with our people who, in the name
of removing untouchahility, want to
organise the untouchables in such a
way as to capture votes and to make
their own position secure. They will
then invite the Americans and say
that they are heing harassed, in the
name of democracy, by these people
and so, “come and invade our count-
ry”, That way, history will be repeat-
cd again in our time if you do not
take time by the forelock and if you
do not organise your efforts in a pr.psr
way. One of my friends pointed out
that there is untouchability amongst
the untouchables also and I would
have given horrible instances of such
untouchability; there have been even
fight amongst these people. These
things have been going on from time
immemorial. Dr. Ambedkar should
have taken note of these things but
he has not cared to look to such things.
I have got reverence for him and I
regard him as a very big person but at
the same time I cannot brook, in
sllence, the attitude of mind that he
exhibits on such occasion t-it it is all
due to the fact that our Government
policy and our policy makers in this
regard are .ot on the right path. If
you go on conceding in this way
(Time bell rings)...... in the name of
ameliorating their condition, helping
them to organise and to consolidate
their position you will meet, ,with the
sam~a situation as you met‘;\“%th the
Mussalmans at onetime.

Thank you Sir.

SHriMATT PARVATHI KRISHNAN:
Mr. Deputy Chairman, the hon. Mem-
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bers who have preceded me have
dealt at great length with most of the
points and I wish to make only one
or two very brief and very general ob-
servations in the limited time that
has been allotted. What is the aim of
this Report? What has been the aim
of the Reports in the past? To quote
from the Report itself, “the aim of the
Report is to indicate the progress that
has been achieved and the measures
that have been adopted during the
year ending December 1953, to pro-
mote the educational and economic
interests of the Scheduled Castes and
the Scheduled Tribes and to protect
them from social injustice and all
forms of exploitation, etc., ete.” Then
the Report goes on to state, “experi-
ence has, however, shown that in spite
of repeated and urgent reminders, it
has not been possible for the State Gov-
ernmentg to furnish me with the re-
quired and sufficient data in time for
inclusion in the Report.” Now, 8ir,
what exactly does this indicate? It in-
dicates, to my mind, a complete lack
of seriousness, a complete lack of any
real deep or deeply thought out policy
on the part of either the State or the
Central Government. Here we have
the Report of 1953 and when we see
the Report of 1952, the proposals that
are given in that Report by the Com-
missioner on page 46 are as follows:
“Ag far ag I could find, the main issues
on which legislation is necessary in
order to safeguard the interests of
these communities are (a) housing fa-
cilities, (b) security of land tenure, (c)
debt redemption and check on money-
lenders, (d) promotion of cottage in-
dustries and other economic interests,
(e) representation in local bodies, pan-
chayats, etc., etc.” These were the pro-
posals put forward by the Commis-
sioner in his Report in 1952. Reading
through the Report of 1953, we see
how miserable have been the attempts
on the part of the State Governments
and on the part of the Central Gov-
ernment to try and implement those
recommendations or to take any form
of executive or legslative action in
regard to those recommendations. The
hon. Home Minister in his usual very
eloquent and very slick manner, if T
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may say so, has tried to steal the
thunder from all those who might be
speaking by wonderful assurances In
his speech that since the Report has
come, “we have done this, we have
done that and we have done the
other This State Government and
that State Government has sent this
proposal, that proposal and the other
proposal and, of course, we are all
very busy examining these proposals
and very soon we are going to give
you a wonderful picture as regards
all these things” But, Sir, that 1s not
at all satisfying Let us not delve
1nto the future, let us not go too deep-
ly into the past, let us just take the
facts ag thev are—let us take the Re-
port as 1t 1s—and 1n doing so let me
make 1t clear that 1t 1s not from lack
of trustin the Members of Parliament
and Members of the State Legislature
but 1t 1s from a lack of trust in the
policy of the Government as we judge
1t from our experience of action that
has beer taken in the past few years
since the Congress has come nto
power It has become a practice, Sir,
in this House 1n receut days, particu-
larly since the debate on foreign policy
for Members of Parliament to give
short accounts, sometimes accurate,
somefimes 1naccurate accounts of his
tory The hon Mr Datar’s reference
to history yesterday is perhaps more
astonishing than any other that has
been made on the floor of this House
To quote him he says that all the
handicaps that these people, that 1s
the people of the Scheduled Castes and
Scheduled Tribes have been suffering
from, economic and social handicaps,
are a matter of hictory now These are
‘his words and I regret to say that
I beg to differ from him that they are
not a matter of history but they hap-
pen to be a matter of very bitter real-
1ty to the people of the Scheduled
Castes and to the people of the Sche-
duled Tribes today Tet me advise
him to remember the saying that past
axperience should be a gwding post
and not a hitching post He tries to
make past experience a hitching post
and I would request him to remember
that 1t should be a guiding post

\
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Now to refer to the report 1itself,
what progress has been made from
1952 in 1953? We have first the Ap-
pendix No XXII, already referred to
by a previous speaker, an Ap-
pendix that 1s perhaps a record 1n
sphinx-like silence on the part of the
various State Governments On every
1ssue, whether 1t be education, whe-
ther i1t be social welfare, whether 1t
be the question of land legisiation,
again and again what do we find?
“The reply from the State Govern-
ment 1s awalted Details from the State
Governments not available” and so on
and so forth

Therefore rather than refer to that
Appendix, I would like to take up
Section V where the Cammibksioner
has given us a very lucid, a very help-
ful picture of what advances have or
have not been made Here when we
look at the housing facilitied, what
does he say” He says that no legisla-
tive measures have been adopted by
any State Government for providing
housing facilities exclusively for Sche-
duled Castes and Schedueld Tribes,
that the position throughout the coun-
try 1s most unsatisfactory He also
gives us a few figures and I would
Iike to quote some of them Take the
figures for Bombay, for instance
where loans have been granted Only
0 21 per cent of the Scheduled Castes
have benefited and 0 05 per cent. of
the Scheduled Tribes have benefited.
From the lands in Hyderapad the hous-
ing facilities have benefited only 2
per cent of the Scheduled Castes and
Scheduled Tribes In Tra.ancore-
Cochin the beneficiaries are only 125
per cent of Scheduled Castes and 01
per cent of Scheduled Tribes and so
on and so on These are the figures
that we come across

Similarly with regard to the secu-
rity of land tenure which I cons der
the most 1mportant because today
throughout this country, if we study
the subject closely we find that it 1s
basically the economic disabilities that
have given rise to the social disabili-
ties which the Scheduled Castes have
got to face In my State particularly,
to this day, we find that in the dis-
tricly of Ramnad and Tinnevelli if a
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Scheduled Caste man 1s to go along
the street of a village or town and 1if
a high caste Hindu passes by, whether
it be 1n any conveyance or whether
1t be on foot, the Scheduled Caste man
has got to stop and turn hig face away
from the road so that the high caste
Hindu will not be polluted by having
a glance at the Scheduled Caste man
To this day that practice exists

Dr SHRiMATI SEETA PARMANAND
(Madhya Pradesh) How many instan-
ces are there like this?

SHRIMATI PARVATHI KRISHNAN
If you will be patient, you will get the
instance, also To this day this prac-
tice continues To this day when a
Scheduled Caste man 1s courageous
enough to assert his rights and walk
along the streets, what happens? The
high caste Hindu will get down from
his carriage he will catch hold of ths
Scheduled Caste man and he will beat
him up and there 15 nobody to come
to the rescue of the Scheduled Caste
man Instances? It 1s a daily occur-
rence There 1s no pomnt in my gomng
into them one by one, State-wise or
city-wise or town-wise, but Dr Shri-
mat1 Ceeta Farmanand can have all
her desire for statist cs fulfil ed 1f she
will meet me later on because I
cannot go 1Into instances 1n the
brief period of fifteen  minutes,
but this 1s the position even
today And why 1s .t that we find 1n
the record of complaints in the Appen
dix that has been given to us, with
regard to the number of complaints
that have been registered that they
qte very miserably few in number?
The reason 1s stated very clearly in the
Report 1tself The reason 1s that today
the position of the Scheduled Castes
1s such thev are so dependent on
what are termed in this Report their
better placed brethren that they
have neither the courage nor the eco-
nomic 1independence nor the eco-
nomic facilities for launching those
cases that are necessary to bring
to book all cases that are 1n
contravention of the Social Dis-
abilities Act This 1s the position to-

!
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day If that particular Scheduled Caste

‘ wan who has been beaten up for walk-

|

ing with his head upright on the
streets of Ramnad or Tinnevell
should dare to launch a case aganst
the person who beat him up, what
would have resulted® It would result
in hys being thrown off even that ms-
erable piece of land that he 1s allowed
to cultivate Today the vast majority
of our Scheduled Caste people are
either landless labourers or tenants-at-
will Here 1n this report itself we have
got certain figures given to us In
Bihar 70 per cent of the Scheduled
Castes are landless labourers or ten-
ants at will In Bhopal if 1s 82 64 per
cent 1n Delh1 50 per cent, in Coorg
86 per cent and so on and so forth In
no particular area does this percentage
come to less than 55 to 60 per cent So
1t becomes quite clear that unless and
untl] the Government has a bold policy
with regard to land reforms, unless and*
untll the Government while taking
steps to remove social disabilities, also
take steps to remove the economic dis-
abilities, the steps that they take for
the removal of social disabilities can
be of no avail We welcome every
legislation that 1s brought forward for
the removal of these social disabilities,
but again and again we hav> to remind
the Government that unl ss and until
you tackle the problem as a whole, the
problem of the peasartry in our coun-
try today being faced by eviction to-
day being faced by feudal exploitation
unlesg that problem is faced and tackl-
ed properly from the very botfom the
problem of social disabilities of the
Scheduled Castes cannot be solved We
do not agree with the theory of one
natlon oppressing another nation We
feel that we are all one nation But
today 1t 15 the oppression of one class
of people by another, one section of
people by another Take for instance
this example In Andhra waste land
was given to the Scheduled Castes
and today those Scheduled Castes
people to whom this waste land was
given are being evicted And on what
basls are they being evicked? This 1s
perhaps the most shocking 1nstance
that can be brought to the notice of
anyone They are being evicted to get
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the land for political sufferers. More
than 10 or 15 Scheduled Caste women
have been arrested for being on the
lands that are today to be taken away
from them and granted to political
sufferers. This is in Karamchedu in
Andhra and here within the Report it-
self we find the Commissioner being
very frank and saying that in many
places where land reform is being
planned, where land reform is being
drawn up, the landlords in panic are
getudng the peasants to put their thumb
impressions to documents the contents
of which they are not aware of and
are thus taking away any right that
they may have to the land. Here
suggestions have been made by the
Commissioner, very apt sugges-
tions that the Governmeny should
take notice of seriously, that any
legislation in regard to Land
Tenure can only be useful, can only
be profitable in regard to the Sche-
duleq Castes and the landless peasants
if such legislation has retrospective
effect. Sir, my time is nearly over and
therefore I will deal with only one
point and that too very briefly, and
that is the point that Mr. Datar and
Dr. Katju have tried to ram home into
us that the Central Government
would love to do everything, but what
can they do because it is the State
Governments that are responsible.
Probably when I use the word ‘ram’
Dr. Katju may say it is a petty word.
because ‘petty’ is a favourite word
of his. Anyway that is the point he
has been emphasizing again and again,
that it is not the responsibility of the
Central Government and that they
have done what they can and so on.
Therefore I only beg to draw the at-
tention of the House to one or two
glaring examples of how the Central
Government even where it can help
and should help has not helped. Here
in this Report is perhaps one of the
most shocking examples of segregation
of the Scheduled Castes. In Kumbako-
nam in a viillage in Tanjore district
there is a post office where the Sche-
duled Castes are not allowed to enter.
For the Scheduled Castes, down the
lane in a corner tucked away some-
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where is a special box into which
they post their letters. This surely is a
matter of which the Central Govern-
ment shouldg be ashamed and on
which the Central Government can
take action because Posts and Tele-
graphs is .....
THE MINISTER ror HOME AF-
FAIRS anp STATES (Dr. K. N. KatJu):
May I suggest, Mr. Deputy Chairman,
that my hon. friend might send this
specific complaint to my hon. colleague
the Minister for Communications? I
am sure he will look into it and the
members of the Scheduled Castes will
be permitted to go right up to the
counter, as they ought to, to purchase
their envelopes and so on. This is all
imaginary—most ef these things.

SuriMaTl PARVATHI KRISHNAN:
Mr. Deputy Chairman, I am very grate-
ful for this gratis advice and I wish
gratis legal advice was given to the
Scheduled Castes as well by the hon.
Minister. What I wish to point out is
that I look upon the Central Govern-
ment as one cogent whole and when
the Ministry of Home Affairs is res-
ponsible for guarding the interests of
the Scheduled Castes and for extend-
ing the social privileges and rights of
the Scheduled Castes, I should think
it would be quite easy for them to
bring this matter to the notice of a
b¥other department, though looking at
page 397 of the Report, even about
that I have my doubts. Just one point;

(Time bell rings.)
I will finish in a minute. There is a
suggestion by the Commissioner for
exemption of Scheduled Caste and
Scheduled Tribe studends from tuition
fees at all stages of education and in-
crease in the amount provided for
award of scholarships and the position
in regard to that is, “The Ministry
of Education who are concerned in the
matter have been asked to consider
the recommendations of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes and take necessary action
in this regard. No information as to the-
action taken by them has yet been re-
ceived from that Ministry.” That
is the position that we find in
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the Central Government., When-
ever these issues are taken up for
discussion in the two Houses we find
that various assurances and promises
are given but nothing is being done.
I would once again appeal to the hon.
the Home Minister that what we look
for from him is a much more imagi-
native and bolder policy in regard to
this problem and that he should
look at this problem not only as
a problem of social disabilities but
that these social disabilities arise from
economic disabilities and it is only if
they look at it from a broad and ima-
ginative angle that the Government
yvill be able to tackle this problem as
it should be tackled and that they will
be able to fulfil those provisions in the
Constitutipn  which enjoin on the
Central Government the task of taking
forward our country and our nation
and particularly this most oppressed
and exploited section of the people

of this country towards progress and
freedom.

Surr K. C. KARUMBAYA (Ajmer
and Coorg): Mr. Deputy Chairman, I
rise to congratulate the Government,
the Home Minister and the Commis-
sioner for having brought out this Re-
port. ~ Strictly speaking, according to
Dr. Ambedkar none of us is fit to
speak on the Report because accord-
ing to him we are all suffering from

mental strain...... .
Surr K. U. AGNIBHOJ: Mental
twist.
Sprr K. C. KARUMBAYA: Thanks

for the correction. He says that since
we are suffering from a mental twist
none of us is fit to speak on the Re-
port or about the progress of the
Scheduled Castes and Tribes. But in
judging the usefulness of an act it is
the motive that is taken into considera-
tion. If you read the Report from
one end to the other, you will find
that there is a sincere spirit behind
the Report to work for the uplift of
the Scheduled Castes and Scheduled
Tribes. Look at the number of work-
ers that are spread all over India,
working for the last 30 or 40 years,
paid, unpaid, excommun’cated, not
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known and not heard. They are work-
ing all over the country in the five
lakhs of villages. What class do they
come from? Do they come from the
class to which the hon, Dr. Ambedkar
belongs? No, mostly they belong to
that class who are suffering from a
mental twist.

Dr. Ambedkar was telling us that a
fire was burning and so ail of us
must take care. He gave us a stern
warning that we must be ready to
quench the fire. He gives us a stern
warning but I give him a pious advice.
An intelligent man as he is, he for-
gets that if cholera or plague or any
fire comes he will not be free. He
thinks that the clasg of people he re-
fers to will be free. I know that the
fire is burning outside India and we
must  take care that the fire
does not come in not by giving
a warning or appealing to a particu-
lar class to take care to see that the
fire does not come in. I helieve it 8
only a bluff. It is only a threat. An
intelligent hon. Member like Dr.
Ambedkar cannot seriously mean that
when the fire comes he will be free but
others will be devoured.

I said I congratulate the Govern-
ment for the Report. We have a lot
to criticise also. After independence
many of the honorary workers, many
of the constructive workers who have
been doing such a splendid work have
not played the same role as they
were doing previously. 1 remember
one thing that Mahatma Gandhi ad-
vised us and that is that every Cong-
ressman, every public worker must
take at least one Scheduled Caste man
as one of his inmates. I do not think
many of us have done that.
All  these seven years, we have
still  made marvellous changes, re-
volutionary changes but we have
yet a lot to do. If Dr. Ambed-
kar had told us that what we have
done is marvellous and that there is
a lot more to he done, I would join
with him to criticise the Report to
that extent: no really criticism but a
constructive suggestion. Instead of
that, here in this House and outside
on the platform he has been going on
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for the last so many years bullying,
threatening and passing all sorts of
remarks except doing any construct-
ive work to uplift the people of the
class to which he belongs. I say that
the Report certainly requires com-
mendation; work has been going on
splendidly for the last so many years.
In no other country has such a revo-
lution been brought about in these
seven years as in the case of the
Scheduled Castes and Scheduled Tribes
in this country. No country in the
world is free from disability like this.
Let us take the case of Englarnd; let
us take the case of America; let us
take the case of Africa. There also
-there are people suffering from caste-
.ism or untouchability. Each counfry
is suffering from some mania or other
like this. In England the King Iis
known as the Defender of the Faith;
in America a Roman Catholic has
never been a Fresident; in Africa they
are suffering from the colour bar.
Our country is perhaps the  worst,
but still no country, no human civi-
lization has been able to evolve a

system where equality is given. In
India, to our credit, we have been
trying to evolve a human soclety

- where high and low, or this casteism,
or colour bar dnes not exist. Througa
non-violence, we have been trying to
evolve a society, which no country in
the world has attempted. Our friends
on the other side, our friend Dr.
Ambedkar must realise this, and I know
since he has been in touch with the
affairs of the Government for the last
so many years, he knows certainly
well what the Indian Government
has been doing. Sc I tell him, I make
a mild request that instead of carry-
ing on a destructive propaganda like
this. he soould o0in those public
workers who have been doing so much
to ameliorate the conditions of these
Scheduled Castes and Scheduled Tribes.

No nation will be ashamed of the
changes that we, in India. have
brought about during these seven
years or during these past thirty

years or so with regard to casteism.
We have been accused that we have

been suffering from a mental twist.
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as he says; I say, similarly, he has
also been suffering from a mental
twist. Please see what the people
from other countries who visit this
country tell us. They say that we
have achieved marvellous results.
They are unbiased people. That is the
praise we have been getting from
those who come from outside. So, I
say the Report certainly requires
commendation. But there is this thing.
All of us have been feeling that every-
thing depends on the Government.
Everything depends on legislation;
everything depends on an Act or a
Bill. We come here, speak on Bills,
on legislation and get it passed and
we think that our part of the work
is finished. No. Every one of us must
realise that as soon as a Bill or an
Act is passed, we should carry it out.
It is the co-operation of the public,
it is the co-operation of the Members
of Parliament, M.L.As, Ministers, and
everybody that must be forthcoming.
To some extent, it is lacking. Every
day we are passing any number of
laws ang legislations and thereby we
think our part of the work is com-
plete. Our work is not com-
plete there. Along with our work for
legislation, we must identify our-
selves and co-operate with theé Gov-
crnment in carrying out the details of
the legislation.

So, Sir, I congrafulate the Commis-
sioner and the Government and the
Home Minister. I thank you, Sir,

Mgr. DEPUTY CHAIRMAN: Before
calling upon Mr. Dwivedy to speak, I
wish to state that Dr. Katju will reply
at 12-20 p.a There are thirteen
speakers mcre, so each Member can
have only ten minutes

10 am.

Dr. SHrRmMATI SEETA PARMA-
NAND: This is very unfair, Sir.

Mr. DEPUTY CHAIRMAN: It can-
not -be helped, Madam. So, please try
1o be as brief as possible,

SHrt S. N. DWIVEDY (Orissa):
Mr. Deputy Chairman, while discuss-
ing this Report, it has to be seen whe-
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ther the steps that have been taken
for the betterment of the conditions of
the Scheduled Castes and Scheduled
Tribes and the removal of untouch-
ability have contributed generally to-
wards removing the inequalities that
‘exist in our society as a whole, because
to my mind, Sir, it is not for us to
consider here how much amount has
been allotted for each purpose and
how it has been spent. That is not
the main point for consideration. The
whole thing is to be looked at from
this point of view; whether it is real-
1y contributing towards the establish-
ment of a casteless society; bccause,
to my mind, this removal of untouch-
ability is very much connected with
that larger problem. Viewing from
that point of view, I find this Report
thoroughly unsatisfactory. It is no-
thing but a record, a progress report
of the Government of India. I do not
know why the Commissioner has been
50 very apologetic in this Report,
while his previous reports gave us
sufficient indications of the steps that
ought fto be taken in that direction,
Probably when he submitteq those
reports he was suffering under a
“handicap, because his position was
not clearly defined. After hig position
has been clearly defined, I do not
know why he should not give us com-
plete proposals as to the progress in
this direction.

“h

I will not take much time, I would
only try to point out certain things
to you, Sir, in this connection. I do
not want to go into the Report, as
ihe time is so short, \. .t I may only
refer to the statement that has been
supplied to us. It shows how serious
is the Central Government about the
recommendations. Sir, I will just read
one item from it.

Mr. DEPUTY CHAIRMAN: It
has been circulated to every Thon.
Member, so you need not read it.

Sur: S. N. DWIVEDY: Sir, here
_there is a suggestion from the lower
House. The suggestion is given one
by eone. For example, it says: ‘“Imme-
diate steps should be taken to provide
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Scheduled Castes and Scheduled Tri-
bes with compulsory primary educa-
tion all over India”. The action taken
by the Government of India on this
is: “It is the aim of Government to
provide compulsory education to all
the citizens irrespective of caste or
creed.” Please see the reply. There
are other suggestions, namely, Gov-
ernment should extend educational
facilities, provide drinking water, and
all that. It has been stated on be-
half of Government that the sugges-
tions have been brought to the notice
of the State Government. I do not
know, is it a satisfactory manner of

. presenting a Report to us? It shows

, from the Government whether

as if Government is acting as a
post office. What has been done and
what has been achieved, have not
been recorded. This sort of a Report
is thoroughly unsatisfactory.

The Commissioner’s Report, of
course, says, as I pointed out, that
so many things, so many recommen-
dations are being implemented in
some way or other, but there is a
significant point which the Report has
said about Orissa. It has stated that,
althougn some activites have been
carried out with regard to education
and other things, there hag been
nothing concrete as regards the eco-
nomic development of tribal people in
this area. You know, Sir, in Orissa out
of 146 lakhs population, 53 lakhs are
Scheduled Castes and Scheduled Tri-
bes. Therefore, I would like to know
they
are satisfied with the grants which
they are making, and whether the
money that is provided in the Orissa
budget is sufficient for this purpose.

I would, Sir, also point out to you
another thing. I would presently show
how  this monnov that is granted for
the removs’ rability in Oris-a
is teing sp.rt irr political purposes.
I have had some correspondence on
this matter with the Home Ministry.
I am so sorry to note that the Com-
missioner, who happens to be very
closely connected with thig affair, has
not given us any report. That is my
complaint. Whenever he visits some
places, he does not consult anybody,
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does not meet any non-officials, does
not like to know what is the reaction
of the people, but goes there as an
official surrounded by Ministers and
other officials, and records whatever
they say. Sir, they have given some
three lakhs of rupeces for propaganda
in connection with the removal of un-
touchability in the Stat¢ of Orissa,
but that money, I am sorry to say,
is being spent for political purposes.
They have started an organisation
about which I have spoken before in
this House. On the 4th of May, one
Minister who happened to belong to
the Scheduled Caste made a state-

ment asking the people to join this
organisation, and not to join any
other political party. He has been

made the President of that organisa-
tion to which this money has been
entrusted for carrying on propaganda
work in connection with the removal
of untouchability. He asked people in
the following terms:

“] want to request my Har jan
brethren of Orissa not to support
any other party. We have to make
full use of the grant and the bene-
fits bestowed upon us by the Cong-
ress Government, We can reach our
goal only if we follow this path.”

He has made this statement on the
4th of May. And I pointed out in my
letter to the Home Minister that if
the money that is provided for the re-
moval of untouchability, on the re-
commendation of the Commissioner,
was spent like this, it would be a
sheer waste. And I requested him to
make enquiries. But the reply that 1
got was really surprising. Probably,
the Government of India referred this
matter to the Government of Orissa.
The M:.nister’s statements were not
only published in one paper, but they
were published in many papers. He
published a statement in one paper
contradicting the reports, as late as
the 13th of June 1954, i.e., after a
letter was received from the Govern-
ment of India. That is one example I
have given to show how things are done.
And in the reply that the Home Min-
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istry gave me, they have clearly stat-
ed that two main political parties are
associated with the organisation over
which the Minister presides. That
means, Sir, the entire money is being
distributed amongst these political
parties, the two main political parti-
es, which have reached an agreement
amongst themselves. And I have be-
fore me some clear instances to show
that some workers have gone and
carried on the election propaganda in
favour of the Congress. Sir, I only
wanted to bring this point to the notice
of the Government because I want
that the Scheduled Castes Commis-
sioner, if the Government of India is
so busy with other matters, himself
should go and enquire into this mat-
ter, and let us know—and let him
also tell the Government of India—
whether the money that has been given
to Orissa is being spent for the purpose
for which it has been granted.

Mgr, DEPUTY CHAIRMAN: Mr.
Dwivedy, do you belong to the Sche-
duled Castes?

SHr1 S. N. DWIVEDY: I do not be-
long to the Scheduleq Castes. But
that does not matter, because this

money is not meant to be used that

way.
S

Mr. DEPUTY CHAIRMAN: Well,
the allegation you are maKing, Mr.
Dwivedy, is like a double-edged wea-
pon. Other Memberg will also make
similar allegations against you. There-
fore you should be careful while mak-
ing these allegations.

Surr S. N. DWIVEDY: I do not
know what you aim at. I only want
to point out that the money is not

being spent for the purpose for which
it is meant.

MRr. DEPUTY CHAIRMAN: The
House understands the implications of
your allegations.

Surr S. N. DWIVEDY: Whatever
may be the implications, I want the
Government to make an enquiry in
this matter and I am prepared to prove
to the hilt every point that I have
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made, and I do not want that the
money of this Government should be
wasted like that. This is creating a
very bad precedent in our country,
and I feel, Sir, things should not go
on like this. Unless we take a very
serious notice of these things, they are
bound to have a very bad effect on
the functioning of our democracy as
a whole. Therefore, I wanted to bring
this point to your notice.

Now, I want to say another thing,
Sir. It is not only the State Govern-
ments that are at fault. I would like
to know from the hon. Home Minister
ag to what the Government of India
have done in the Part C States which
are under their direct control. What
concrete steps have they taken for
the removal of untouchability in these
areas? It is no good giving this ex-
cuse that it is the duty of the State
Governmentg and, therefore, we have
nothing to do but to recommend and
suggest measures to them. What
about the States which are under
your direct control? What steps have
you taken there?

As regards other matters, Sir, I
have indicated in my amendment,
that this question is linked up with
the question of the economic develop-
ment of these people., Therefore, I

have suggested to the Government
of India that they, in consultation
with all the State Governments,

should decide that at least in the year
to come they will provide one million
landless Scheduled Castes and Sche-
duled Tribes men with lands that are
lying all over our country so that these
people will get their prestige and se-
curity, and will, within the course
of the next ten years, as has been
provided in the Constitution, be at
par with members of the other com-
munities. Therefore, in my amend-
ment I have specifically suggested
that the Government of India should
take such concrete measures in this
direction. Sir, I have finished.

Surr S. PANIGRAHI (Orissa): May
1 know from the hon. Member as to
who is the Secretary of the Associa-
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tion through which the amount has
been spent? If I may be permitted to
say so, Sir, the Secretary belongs to a
party which is in opposition.

Surt S. N. DWIVEDY: As I have
stated, Sir, two main political parties
have been combined together. The
Secretary belongs to the other party,
as I have already stated.

Mgr. DEFUTY CHAIRMAN: {Does
the Secretary belong to your party?

SHR1I S. N. DWIVEDY: He does not
belong to my party, and I do not want
that my party should be associated
with an affair like this. I want that
this money should be spent for social '
purposes. ’

SHR1 S. M. HEMROM (Orissa): Mr.
Deputy Chairman, I thank the Home
Minister for Dbringing forward this
Report for discussion in this House.
I thank also the Chair, because the
Chair has been very much pleased
to give enough time and as long as
three days for the discussion of this
Report. And next, I also congratu-
late the Commissioner for Schedul-
ed Castes and Scheduled Tribes for
bringing out this Report, the third
Report, which most of the Members
have praised so eloquently. But I take
this Report with mixed feelings. It
looks bigger in size, it is more glaz-
ing than the previous reports. But,
in fact, to me it appears superficial,
evasive, empty, voluminous, beauti-
fully printed and cartooned. I call it
emply because the schedules and the
tables appended to this Report will
show that it is full of dots showing
all blank mostly. Sir, it has been said
that the ameliorative measures adopt-
ed have gone to improve the lot of
the Scheduled Castes, but permit me
to say that this is more or less due
to the fact that political

conscious-
ness and also measures for ther
privileges came to the Schedul~d

Castes many decades ago, as a result
of which Dr. Ambedkar came into the
political picture of the country. The
tables attached to this Report show
that the benefits which have accrued
to the f{ribals are very insignificant
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because their case had been brought to the tribes and there
\ tribes which actually belong to

to light only in the recent past. The
money that has been spent on the
ameliorative measures for these pe€o-
ple has not been well-spent because,
as the hon. the Deputy Minister for
Home Affairg himself admitted the
other day, they have not formulated
any plans. I do not know whether it
is the fault of the Union Government
or the State Governments, but the
fact remains that the depth of the
problem has not been touched. I
would not have come so enthusiasti-
cally to speak a few words but for
the fact that the Deputy Minister for
Home Affairs told us the other day
that they had not yet arrived at any
decision as to which people belong to
the Scheduled Castes and which be-
long to the Scheduled Tribes, Thus
you will see that there has been not
only a lack of any plan for their wel-
fare, but also even a lack of defini-
tion. Of course, there have been
some States like Orissa and Bihar
which have formulated some plans.
Coming to the definition, it is said
that the President’s Order specified
which people belonged to which caste
or tribe, then the census of 1951 came
and following that the elections. It is
after the elections that the Govern-
ment appointed this Commissioner
to discriminate as to which people
belong to which class. Under the cir-
cumstances, I would suggest most
humbly that in coming to a conclu-
sion as to which people Lelont 1o
which class, we should take the help
of our Research Department as well
as that of the anthropologists. It you
go into the history of the Scheduled
Castes and Scheduled Tribes and also
the volumes and volumes that the
anthropologists, Indian as well as
foreign, have given to us on the sub-
ject and the past census reports it is
quite clear as to which people belong
to the Scheduled Castes and which
people belong to the Scheduled Tri-
bes. Sir, I do not know whether the

Government ig sympathetic or apathe-
tic, but as people generally say, every-
thing will be judged by actual work,
and by the actual achievements. There

>
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are certain castes who really belong
are certain
the
Scheduled Castes. A caste which is
enumerateq in Bihar as a Scheduled
Tribe is taken under the same Presi-
dent’s Order of 1950 as a Scheduled
Caste‘ in Orissa. I hope the hon. the
Home Minister will to some extent
remove the misconceptions under
which some of our officials seem f{o
be labouring.

Some States have passed legisla~
tions for removing the curse of un-
touchability. In other States they have
not passed such Acts. The hon. the

Home Minister has pointed out
on many occasions that merely
passing legislation will not re-

move the disabilities of the Sche-
duled Castes. What I submit most
humbly is that if the Scheduled
Castes and Scheduled Tribes are given

proper opportunities for education
and also the means of livelihood,
there will be no need for all these

legislations. The problem is also to a

certailn extent dependent upon the
way we tackle the problem of land
distribution and agriculture, because

the maiority of these people are de-
pendent upon agriculture, I would
point out that the way in which this
land problem has been dealt with is
hopelessly unsatisfactory. Not only
in my State but everywhere the slo-
gan of all the political parties is,
‘Land for the landless tillers’ but the
landless people have missed the bene-
fit of this cry. Recently once I had
occasion to go round my constituen-
cy with the Minister in charge of
tribal welfare and also the Collec-
tor of the district. We found that the
landless people had completely miss-
ed the opportunity of getting any
land allotted to them. Everywhere the
same complaint came. This is due to
the fact that the Governments both
at the Centre and in the States have
not made any survey of the extent
of the land available for distribution

and also the number of the
landless The Government’s steps
in  this regard have always been

half-hearted and hesitant. In the
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State of Orissa to which I be-
long, some time back the Cabinet took
the decision that they should return
all the lands in the Koraput district
to the Scheduled Tribes who were
deprived of their lands in the recent
past by unfair means. In certain cases
they were given back the lands but
after a few months overnight the
Cabinet took a decision and again
alienated the Scheduled Tribes from
the lands which they really deserved
because nowadays the slogan is that
the land is for the landless tillers
but I don’t know how these things
miss the notice of the Commissioner
and the other Assistant Regional Com-
missioners. I submit that this is due
to the fact that we have no voice
either in the Centre or in the States.
In certain States they have opened
departments and separate ministries
for the weltare of the Scheduled Cas-
tes and Scheduled Tribes but we have
no such permanent department and
ministry in the Centre. If there had
been any such ministry at the Centre
that would have been quite able to
co-ordinate the activities of the differ-
ent States.

(Time bell rings.)

They are like the refugees who
were created by the extreme extra-
vagance of Hinduism and I submit
that they should be treated with much
more care and sympathy than those
shown to the refugees.

SHRI V. VENKATARAMANA
(Andhra): Mr. Deputy Chairman, the
point should be dealt with in {wo
ways. One is to know the subject
and the ather is how to meet the prob-
lem. Going through the various re-
ports of the Commissioner or the
speeches of the Congress people or
Ministers, we find that they know the
subject very well and also the prob-
lems concerned but how to meet the
problem is not properly dealt with.
In this connection I may submit that
knowing the problems well they are
not attending properly. It is a gross
injustice done by the Government.
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They know that there are so much
of social disabilities, so much of eco-
nomic disabilities amongst the Sche-
duled Tribes and Scheduled Castes
and backward class people and they
also know the ways and means to
meet such a problem and yet when
they keep quiet like this for a long
time, one cannot tolerate this indiffer»
ence and the lack of co-ordination
between the States and the Centre
cannot be pardonable. The Commis~
sioner as well as the Ministers and
various speakers from their side ad-
mit that there is so much of untouch-
ability or social inequalities but at
the same time they don’t seem to be
sincere in attempting to solve the
problem fairly, So far as untouch-
ability is concerned, I may bring to

your notice the way the Congress
Ministers and responsible Congress
people are behaving even though

they preach about the eradication of
untouchability everywhere. When they
go to the various pilgrim places, they
bow their heads to the unscrupulous
Pandas here and there and they wash
the feet of those Pandas who have
no faith in the removal of untouch-
ability. I don’t wish to refer to the
various names of those respectable
people who have been recently visit-
ing all pilgrim places but it is a fact
that these people are behaving in
such an indecent way. Recently I had
been to Banaras, I was surprised to
know that hitherto the people were
free to go directly to the heart of
the temple and they coulq touch the
idol, except the Scheduled Caste peo-
ple. Now when the Scheduled Caste
people want to enjoy the same privi-
lege, those Pandas refuse to allow
even the Hindus to touch the Lin-
gam (god). This shows how the Gov-
ernment is ignoring the gross injust-
ice done to the Scheduled Castes and
other people who have been depriv-
ed of their privileges as per the Con-
stitution. So many people discussed
about the necessity or urgency of
meeting the situation by providing
education and communications in the
hill stations and by providing such .
other things to remove the social dis-

abilities. I do support all those sug-
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gestions which are good but I want
to deal on.y with one or two points
so far as the administration and eco-
nomies connected with this problem
are concerned So far as administra-
tion 1s concerned, as has been admut-
ted by the hon, Deputy Minister, there
if no co-ordination between the States
and the Central Government. It is a
pity how the Central Government 1is
keeping quiet when the States are so
1rresponsible to umplement the policy
of the Centre In thig connection I
may bring to your notice that the
Andhra Government have allowed the
lapsing of the entire amount which
has been allotted by the Centre for
the benefit of the hill tribes The
Centre was keeping gquiet all these
days without! questioning the irres-
ponsible nature of the Andhra Gov-
ernment When the State Governments
are behaving like this, 1s there any
solution to meet the problem in a
Letter way? That 1s the thing to be
ciscussed now So far as the hill tribes
are concerned, the admimstration 1s
very bad—I must say that there 1s
barbarous administration and there 1s
inhuman treatment by the officers in
the hill regions There are those who
are called Mutadars so far as Andhra
is concerned in the agencies They
are something like village munsiffs
and they are the representatives of
the Government in the hill region.
The treatment of the Mutadars is
something unpardonable They collect
the taxes and they don’t give receipts.
When the agriculturists demand re-
ceipts from them, they don't give re-
ceipts but they collect the taxes more
than once If they refuse to pay they
will be tied to the trees and will be
whipped. On various occasions I may
say that some of the houses of the
hill tribes were burnt in the hills and
that matter was brought to the notice
of the District Collector and to the
Government also but the concerned
Dustrict Collector did not take proper
action We have reported to the Police
Department as well as to the District
Collector and State Government but
no action has been taken so far. On
one occasion when these people were
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not 1ssued receipts we advised the
local agriculturists to demand receipts
or not pay taxes that resulted in
harassing the agriculturists.

MRr. DEPUTY CHAIRMAN. The
proper place to raise this question is
in the Andhra Assembly.

SHrl V. VENKATARAMANA: [
mean to say that when such a nasty

administration 1s going on there, how.*

can the policies of Centre be imple-
mented?

Mgr. DEPUTY CHAIRMAN: Order,
order. Please don't make such re-
marks.

Sur1 V VENKATARAMANA: Like
that, the Forest Officers, the Muta~
dars and the Police Officers are 1ill~
treating or behaving in an inhuman
way So far ag the economic position
15 concerned, there 1s so much wealth
in the vast forests that can be utilis~
ed for the good of these people. Cot-~
tage industries also can be started
there There are large areas of culti-
vable land in the hilly regions. All
these people who have been located

n a scatt manner in the various
forest regions can be placed in one
place and agricultural colonisation

can be started for thewr benefit. Of
course ‘*here 1s the system of “podu”
cultivation in the hilly regions and
this has been objected to by the For-
est Department, for various reasons,
But since there is no guaraniee of
permanency of land tenure to the
agriculturists there, the hill tribes
cannot but take to this type of “podu”
cultivation. They cannot give it up
unless there is a proper system of
land tenure. So far as this subject of
land-tenure is concerned, many
speakers have dealt with it. Not only
the hill tribes but also the people
of the Scheduled Castes are affect-
ed by this problem. It is suggested
that socialisation of all the lands would
solve the problem. But I submif that
such socialisation of the 1land can
never solve the problem and it would
only lead to unemployment of thnse
people who are now employed in agri-
culture The only way in which you
can solve this problem is to organise

1608

v

-

o



1609 Report of Comnussioner | 7 SEF. 1854 1 for Scheduled Costes ana

all the waste land that is about 291
lakh acres, on a co-operative basis and
to give employment to all the landless
people.

% As regards the giving of scholar-
ships and other educational facilities
1o the students belonging fo these
castes and tribes, they can get them
only if they secure more than 50 per
cent. marks. It is generally impossible
for g Scheduled Caste boy or even
a backward class boy or a hill-tribe
boy to get more than 35 per cent.
marks. Therefore in all such cases, it
is absolutely impossible for the Sche-
duled Caste boy or the hill trike or
the backward class boy to get the

real benefit out of these scholarships,
as also from other educational facili-
ties. Therefore, I would suggest that
those who pass the examination, should
be given these scholarships and such

other facilities.

Finally, I would say that there
should be better co-ordination bet-
ween the State and,Central Govern-
ments to tackle and solve this problem
in a better way.

Dr. SeHrimMaTi SEETA PARMA-
NAND: Mr. Deputy Chairman, before
I commence my speech, I should like
t{o associate myself with the remarks
that fell from a lady Member who
spoke a few minutes back, I mean
Shrimati Parvathi Krishnan and the
advice she gave to the hon. the Home
Minister, because we all know how
he is anxious to tender advice to the
House, particularly to the women
Members, Of course, with his revered
age and experience, he is always wel-
come to do so. But an opportunity
to return the compliment is still more
welcome to us. But I am sorry to find
just now that this advice does not
seem to have gone home, ag far as
the Home Minister is concerned for
he is not listening.

Dr. K. N. KATJU: I don’t know
what was the rebuke which she want-
ed me to hear.

Mgr. DEPUTY CHAIRMAN:
wanted you to be attentive to
speech.

She
her

*
¥

|
|
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Dr. SurimaTt SEETA
NAND: I was saying

PARMA

.....

Dr. K. N. KATJU: But it was said
before, when somebody else was
speaking. What she has said now, I
have heard. But what was the re-
buke administered to me by another
lady here?

Mg, DEPUTY CHAIRMAN: That
you were not hearing her speech,

Dg, K. N. KATJU: They do not
know what I have heard and what I
was not hearing.

Suriatar PARVATHI KRISHNAN:
But we do not hear what he says.

Dgr. Sprimati SEETA PARMA-
NAND: Perhaps he is an “Ashtava-
dhanj”,

Dr. K. N. KATJU: She does
know what I have heard,

not

Dgr. SsrimMaTi SEETA PARMA-
NAND: That is why I pay him the
compliment of saying that he seems to
be an “Ashtavadhani.”

Now, to proceed with the matter
before us, at the very outset I would
like to refer to the cover of this Re-
port. I think that even though the
Report deals with the Scheduled Cas-
tes and Tribes, a better specimen of
their present condition could have
been put than this and I think they
would also not welcome this picture
which reminds them of their utterly
primitive state which may exist now
in very remote parts.

Anyway, I have not much time to
g0 into the details. I have noticad
mogt of the previous speakers observ-
ing a timelimit of about 13 to 14 minu-
tes and I shall try to finish even
before that.

Mgr. DEPUTY CHAIRMAN:
can take less than ten minutes.

You

Dr. SurimaTi SEETA PARMA-
NAND: I would like to compliment
the Commissioner on the report he has
made. He has made the best of a diffi-
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cult job. I won’t say a bad job ‘

It is a difficull one, because he him-
self has stated and coming as I do
from the State of Madhya Pradesh, I
can understand it—he has referred
times without number that informa-
tion was not received, plans not yet
ready. So knowing as I do the diffi-
culties he has to control with, with
the extent of the problem and the
lack of personnel that he has had to
contend with and the States have to
contend with in the various States, I
say it is a difficult job. The Report
is not that way, much of a guide if
one were to take into consideration
the vast amount of Fs. 40 crores plus
the Rs. 4 crores that is to be spent,
half of which hag already been made
over to the States under the Five
Year Plan. Now, Madhya Pradesh, for
instance is one of the three States
where special ministers have been
ippointed for this purpose. Of course,
Rajasthan is the fourth State, but
that is under a different article of the
Constitution. I come from such a
State and I also come from Chhind-
wara which is inhabited mostly by
the Gonds where there are two teh-
sils considered entirely tribal {ehsils.
I have, therefore, a few suggestions to
make which I hope will be taken in
the light of suggestions and not in the
light of criticism, because nobody is
more aware of the difficulties than I
am,

n ¢

Before, however, I come to other
suggestions, I would like to make this
one suggestion. As Members of Par-
liament have to consider this Report,

[ RAJYA SABHA ] for Scheduled Castes and

it would be a good thing if the Cen-
tre which as it gives most of the money
should be able to call the tune, In-
sists on the State Governmentg that
they make Members of Parliament in
those areas ex-officio members of their
committees so that instead of com-
ing and criticising here, they could
be held responsible to some extent
and they could by their experience
and the ideas gained here from differ-
ent States help in this work and thus

place their experience at the disposal
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of the various States. This dual con-
irol of this organisation has led to a
lot of confusion. We all know that in
every sphere when money does not
come from your own pocket or when
the money is not to be collected
from various taxes, elc. you do not
feel much responsibility about the ex-
penditure. In private circumstances
also it is the same. Certain remarks
that fell from the Home Minister, for
instance, have disclosed a rather un-
desirable state of affairs. He has re-
marked: “Every rupee should be spent
by them that year. No money should
lapse.,” At another place hg said: “To
this there is good response”. In view
of these remarks I would like to point
out one thing. This is not the only
matter which a State Government has
to deal with. The State authorities
being busy with various other matters
and the Ministry not having the tri-
bal welfare work as its entire work—
and in our State the Minister for Tri-
bal Welfare is responsible for the Pub-
lic Works Department and also for
tribal welfare, the plans very often
are not ready in time,

I know that when several reminders
went from the Ministry here to spend
every pie ag soon as possible, before
the year lapsed—not only that, when
some sort of stricture was. passed
when the State was not spending the
money in spite of so much of the
money placed at its disposal by the
Centre frantic efforts were made 1o
spend it in a manner into the details
of which I do not want to go here.
These would not do credit to our ad-
ministrative methods and to the care
which we bestow on giving a return
of every pie to the Scheduled Tribes.
I would only mention that a particular
expenditure was Incurred and the
amount spent was twice the amount
that should have been spent. That
was done because there was no time
to go into the details but I have point-
ed this out—and I pointed this out to
the authorities and also through a
letter in the paper. The Commis-
sioner told me that he has made ea-
quiries; éven to make enquiries the
machinery was the same. There was
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no time or perhaps they did not feel
it necessary to tndo what has been
done. I am just giving this as an
instance; this may not be such a big
instance and perhaps it was a ques-
tion of spending Rs. 40,000 more than
ought to have been spent but as we
have to spend Rs. 22 crores and if this
policy is going to be there that no
money should lapse and that every pie
has to be spent—I am quoting the
hon. Home Minister again—that every
year, what might happen is that the

money may not be well spent.
We have not the personnel nor
is there a proper study of the

exact extent of the work. Even
if we have that material ready, we
have not the means to organise the
solution of that problem. If this poli-
cy is there, it would lead to further
waste of money. I would suggest that
there need not be such a very great
haste to use every pie; I do realise that
that way it would mean that the peo-
ple for whom the money is meant will
not get the benefit in tine but, on the
other hand, what would happen is that
during the next five years when we
are not likely to have this same
amount of money, perhaps it would ke
difficult to go on with the machinery
in full working and get the full bene-
fit of the many full-fledged schemes.
Money would be lacking then; usual-
ly, in various schemes, money is the
main consideration. Here, money is
plentiful but the other means to or-
ganise that are not there, i.e., the per-
sonnel, I will not go into greater de-
tail because I am sure that from what
little I have said the Government has
been able to get a suggestion about the
future course of action.

With regard to the scholarships, I
have to say that even this year, in
announcing the scholarships to the
extent of Rs. 75 lakhs, the wording
is “for one year”. Last year also, it
was for one year. I should like to ask
how Government expect that anybody
who has to plan his college course of
education will be able to make his
plans with the guarantee that the
scholarship will be given for one year.
The decision about the scholarships
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was taken some time in April and I
am told immediate communications
were sent to the State Governments
but no publicity was given, as far
as I know and as far as I could
make enquirjes in Chhindwara. I sent
intimation to the five high schools
of my district town but they said that.
they had not received any information
because of this dual control policy.
When I wrote to our State Govern--
ment they said that they did not have
the forms nor did they have a list of
the Scheduled Castes and Scheduled
Tribes. The list of Scheduled Castes
and Scheduled Tribes given in the
district is different as far as the State
is concerned and quite different as far-
as the Central Government is concern-
ed. They said that they did not have
the latter list but that it could be ob-
tained on payment. I must say to the
credit of the Central Government that
they sent these forms and the list even

earlier than the State Government;
finally the State Government said
that they did not have the forms.

When Rs 75 lakhs were made avail-
able by the Centre for the benefit of
these people, even as late as 5th or
6th July 1954 hardly any publicity
was given. At the request of many
people, I also represented and the
date was extended to the 31st August.
Even with regard to these scholar-
ships, T would like to point out that
the Government has not given assur-
ances to these people that these scho-
larships would be for the duration of
their course of study. I would lke
them to take this fact into considera-
tion and they say that these scholar-
ships would be for the entire duration
of their studies if the progress was
satisfactory.

Lt

¥

Several Members also raised the
point and I would like to ask the hon.
Home Minister what he means by say-
ing that he would welcome more and
more students going in for foreign
studies and that he would like to send
as many students as possible {tc
foreign countries. Sir, the same demanc
was made by Dr. Ambedkar. If it is
the policy of the Government to set
a premium on foreign degrees, then

e -
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it is a proper policy but I thought, Sir,
that our educational policy is going to
be—and the recommendations of vari-
ous commissions and educationists
have been—that we should not, when
employing Government personnel
here, set a premium on foreign quali-
fications, That lowers, in the eyes of
our own people, the value of the
degrees given by our universities I
would not come in the way of the
backward classes or the Scheduled
Castes or the Tribes getting education-
al facilities but I would like Govern-
ment to give this type of assurance
after taking into consideration the
policy of the country as a whole, as
far as education is concerned.

I would like to make a few more
remarks hurriedly, because there are
other points with regard to Dr.
Ambedkar, points which I want
to deal with in greater detail be-
cause I feel in a way that it should
not be left for the Government to
reply to those points and that a Mem-
ber from the Party should do it better.
I would only say, Sir, with re-
gard to the hostels and dispensaries
and schools, even in a State where
there is a special Minister, it has not
been possible to do anything much.
Nothing very much has been done
and only one hostel has been added
to the three existing. Out of the three,
one was near Chhindwara. As far as
dispensaries are concerned, only one
dispensary has been added. That may
be due fo lack of communications.
Similar, Sir, is the case about edu-
cation and I would like only to men-
tion that the condition of food and
other arrangements of hostels is real-
ly far from satisfactory and Govern-
ment should see into this. The Com-
missioner for Scheduled Castes and
Scheduled Tribes has toured only for
three days in Madhya Pradesh, from
the 28th to the 31st March, in a State
which is so backward, where the State
Government has not been able to uti-
lisqteven a fraction of the money
allgted. It is very necessary Sir—
when the Commissioner has remarked
again and again that no information
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has been received, rerpinders are not
taken heed of—for him to go person-
ally and contact the people to find
out what the real difficulties are.

I do not approve of the policy that
education of the Scheduled Tribes and
Scheduled Castes should be delayed
until teachers from those very com-
munities are trained, That is exactly
what is happening in Madhya Pra-
desh; they are waiting for the teach-
ers to be trained in the training
schools that are being started. Schools
should be started with whatever
teachers are available; matriculates
could be trained within three months,
I have it on the authority of Mr, Basu,
Principal of the Central Institute of
Education, that in three months people
can be really trained adequately for
primary school teaching as an emer-
gency. ; “

i v

Now, I woulg like to deal with a
few points made by the great doctor,
Dr. Ambedkar, First of all, Sir, I would
like to record my protest here about
the division of time. Dr. Ambedkar
may be an experienced Member but
he got one hour and forty five minu-
tes; he may be considered to be the
representative of the depressed class-
es—he was at one time—but I weuld
only like to refer the House to the
result of the recent election where he
stood from Madhya Pradesh as a re-
presentative of the Scheduled Castes
for election to the Lok Sabha which
will put a stamp on his representative
character. From the point of view,
Sir, I would like you, in future, to ap-
portion the time a little more equitab-
ly—I am using the word in a hurry,
for want of a better expression.

Sir, the Doctor said that perhaps the
Government’s document was “tutored
and doctored”. I would like to refer
to the usual psychological working
of the mind by which one projects
one’s mental working in one’s speech
and conclusions, as the psychoanalysts
say. If we are to see “tutoring and
doctoring”...... (Time Bell 7rings)) 1
would like to refer to the recent
speech of the same Doctor on foreign
policy and I would not like to eay
anything more,
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Sir, he gave the example of certain
reservation being made for the Sche-
duleq Castes in the services. The hon.
Member was referring to Dharma
Sastras and Manu. Manu also has or-
dained that women and Sudras should
be treated on a par! Even then women
have set an example of giving up their
reserved seats in the legislatures and
are not asking for any preferential
treatment anywhere. Sir, he should in
the interest of the country and in the
interest of the unity of the nation not
ask for any reservation irrespective of
merit. He was a member of Govern-
ment. He should respect standards of
administration better than  anyone
else. He knows that people from the
various backward communities are not
today educated to the same extent as
those in advanced communities
He made that confession himself
by saying that for the police
and military, at least for the
lower ranks they are educated
enough. How can he in all fairness ask
that, in spite of that, Government
should see that the percentage in ser-
vices according to their numerical
strength should be carried out? We can
wait. We should remember Rome was
not built in a day. He made a re-
mark that he had with great difficulty
to persuade the Public Service Com-
mission to take in one member in the
higher grade. Sir, I was sorry to hear
an er-Member of Government making
a sacrilegous confession on the floor of
the House that he was capable of can-
vassing the Public Service Commission
and thus set up a bad example. Sir,
his action or his speech might be
taken as a sample of behaviour, or
whatever we say by the younger gen-
eration among Scheduled Castes but
I hope that the remarks that fell from
the hon. Member, Dr. Ambedkar, will
not be taken as sample of behaviour
we shoulg be capable of.

Sir, he said that the tribal people
do not wish to come into the Hindu
fold Sir, I have been living among the
tribal people for the last 10 or 12
years, In Chhindwara town itself my
bungalow is surrounded by all tribal
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people houses., Within a radiug of
half a mile there are all tribal peo-
ple. So I would like to say that un-
less there is someone who carries on
malicious propaganda and misguides
them, they have certainly greater love
for Hinduism. They follow Hindu
ways and this, I must say, Sir, is a
fact. In this connection I may point
out, Sir, that surely we have not for-
gotten Dr. Ambedkar’s past record
when he wanted and threatened to
march all the untouchables t{o the
Buddhist fold to go and embrace the
Buddhist religion, but that is past his~
tory, yet it shows the attitude of that
mind. As he referred to Gandhiji I am
forced to point this out. He said all
young unemployed boys with cycles
should be engaged for carrying on pro-
paganda so that untouchability could
be removed. Sir, he is not aware, as
he has been staying in Delhi and other
towns for the last so many years, of
the conditions in villages. They will
not pay heed to what these young
boys have to say; they would heed to
saints and sadhus if they are asked
to spread the gospel of Kabir in the
villages and do away with untoucha-
ability. Sir, he said that “untouchability
is a mental disease of the Hindus"™
and I may, Sir, only for want of time,
just reply to that by saying that ‘o
speak in the terms he did, is nothing
but an obsession or a mania.

Sir, I would just say one word about
M.R.A. and I would make an appeal
to Dr. Ambedkar and say that the best
solution for all the problems which
the Government is trying to solve is
the spirit of M.R.A., that is, forget the
past, do not bear any resentment and
come together in a spirit of love which
the M.R.A. only recently preached.

A

11 aMm.

One word I have to say as a re-
mark was made by the hon. lady Mem-
ber from Madras, Mrs. Krishnan, who
gave that example of untouchability
from Tinnevelli. I would ask her—
Madras after all is the best educated
State in the whole of India; so at
least we have always said—how such
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examples or cases occur in a place
where particularly the Compmunists
are there to take up cudgels on bchalf
of the depressed and oppressed, aud
it may be, Sir, even if I were to go
on an exploratory tour, one or two
cases may be found, but then one
swallow does not make a summer! To
maintain that this kind of a state of
affairs remains there as a general rule
and to give imaginary figures, etc. is
not going to be helpful. When you
generalise a thing it is your duty to
quote facts and figures on the flour
of the House and to substantiate your
statement. If there is a solitary ex-
ample or a few examples, that does
not stigmatise the whole community
to the extent made out.

Thank you, Sir.

Sgr1 P. C. BHANJ DEQO (Orissa):
Mr. Deputy Chairman, as an anthro-
pologist, my sphere of interest is limit-
ed to the tribal people and I have a
few observations to make in that res-
pect both as a student of anthropology
and also as a previous officer of the
Backward Classes Welfare Department
in the Government of Orissa.

Mr. Deputy Chairman, Sir, clause (2)
of article 339 of the Constitution
clearly lays the ultimate responsibili-
ty for the administration of the sche-
duled areas and the welfare of the
Scheduled tribes on the Central Gov-
ernment. The reasong for doing this
are not far to seek, In my opinion the
reasons for this special provision lie in
the fact that these tribes, these tribal
people are separate societies by them-
selves having their ownm history, own
traditions, own languages own culture,
and scherme of values, which unless
tackledg very carefully and by specialists
in the social sciences and in anthropo-
logy are liable to lead to dire tragedy.
This. Sir, has been amply illustrated
in the very very tragic case of the
Todas of Madras who to-day, because
of the wuncontrolled culture-contact
forces which have been let loose upon
them suddenly, have been so over-
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come by the shock that they have
lost the incentive to survive even. It
is not too much to say, Sir, that to-
day the Todas are on the verge of
liquidation. They have been dwind-
ling for the past 30 or 40 years at a
terrific rate, and now they are almost
a microscopic society. I am sorry to
see that the report which is wunder
consideration to-day says nothing
about the responsibility of the Cen-
tral Government to protect this dwind-
ling tribal community through the
advice of specialists and anthropolo-
gists. Not only in Madras, Sir, but in
my area also, namely, Orissa, the
Savara tribes, which have a very an-
cient record of greatness and develop-
ment, are to day in a most miseraole
state of decadence because of the un-
kind effects of this kind of ignorant
and uncontrolled culture-contact which
has been let loose upon them. Our an-
cient scriptures namely, the Vedas, re-
late the high birth and bright future
of the Savara tribes by calling them
the sons of the great sage, Viswamitra.
From that point of view we have in
our religion even, mentioned, that
these tribes are really Brahmins 3and
Kshatriyas and not, what we call,
backwsrd classes to-day and, what we
regard as, backward classes now, be-
cause they contain in themselves the
germs of greatness to make India
great and to be assimilated in Indian
society if dealt with kindly and sym-
pathetically. These Savara tribes, in
our inscriptions, are reported to have
had a great past but today because of
the unkind treatment and the unsym-
pathetic behaviour which we—we
should be ashamed of it—have shown
towards them in the recent past, they
are living in the inaccessible hills of
Orissa shunning all the plainsfolk
and shunning as much as they can
their exploiters and those who live
making capital of their simplicity.

Now, I adduce in the short time at
my disposal these two examples of
how carefully one should plan these
things and consider these things,
namely, the assimilation of tribal
peoples into the Indian nation in order
to make them an integral part of it
and in order to draw strength from
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them for the future advance of our
nation, Sir, I am sorry to see the lack
of provision and of machinery on these
lines in the Report and in the various
schemes of the Central Government
who after all are ultimately responsi-
ble for the development of these peoc-
ple and for bringing them into line
with the rest of the Indian nation.

Now, Sir, in so far as the Central
Government hag failed in this duty
imposed uypon it by the Constitution,
we can see evidences of it in the short-
comings that are patent today in the
policles and schemes of the various
State Governments. I have already
mentioned that I was the Special Offi-
cer for the backward classes in an
honorary capacity in Orissa and that
I hag the honour and pleasure of
working with Shri Ambalal Vyas
who had been borrowed from Thakar
Bapa’s institution, to bring about the
betterment of the tribal areas there.
One of our main problems there was—
and I think this is a problem
common to the tribal people throughout
India—to bring about an incentive for
education amongst the tribal peoples.
Ashrams were opened; schools were
opened and Khonds, Parjas and Bon-
dag Parjas were invited to come and
read there. They were given various
facilities; they were given blankets
and other things. They took the blan-
kets, ate good food and after two or
three days they left the institutions
and went back to their homes. This
was happening repeatedly in the
various Ashrams and other places of
education in Orissa. We did not know
what was at the bottom of it. After
a careful study of the whole situation,
I as the honorary Special Officer of
the Government drew their atten-
tion to the fact that these people had
no incentive to study, no jncentive to
educate themselves, because the
whole medium of education was
wrong. They have their own culture.
their own language and their own re-
ligion. If the medium of education
were through their culture, through
their language and through their own
mythologies, then they would have

[
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had that incentive to remain in the
Ashrams, exchange views with other
students and try to educate them-
selves. But instead of that what did
they find when they came to the
Ashrams? When they came to the
Aghramg they found that they had to
practiee Ram Dhun every day and
they were being trained to become
good vegetarians which they intense-
ly disliked, So there was, as far as
we were concerned, this basic problem
facing us and today in my opinion in
most of these Ashrams and schools the
paucity of Adivasi students is mainly
owing to this fact that we are direct-
ly or indirectly trying to jmpose our
culture upon them which is quite against
the traditions of Hindu society. So
unless we change that attitude and try
to teach the Adivasis in their own cul-
ture and according to their own me-
dium of education, we cannot succeed
in that respect and the Government in
my opinion should take that suggestion
seriously because the State Govern-
ments pay very little heed to it. As
for the script., as my hon. friend, Dr.
Wadia suggested, that may either be
Hindi or the regional script or it may
he a phonetic system of Romanised
script. That does not matter in the
least, but the basic fact is that to-
day we have certain preconceived
notions and certain preconceived tra-
ditions of our own and todayv we mix
with our fellowmen because we find
the same (traditions and we find
the same culture reflected in them so
that we are enabled to exchange views
with them sympathetically. That, in
my opinion, is the right approach
with the tribal areas also.

The second problem lay in the fact
that although it was an accepted pro-
position that the tribal areas sh-uld be
brought up in the sense of integra-
tion and not that of segregation,
the effects of integration in the
past had been so bad on the morale
and on the health of the {ribal peo~
ple that the Government and the au-
thorities were really afraid of letting
loose that process without contrel in
the present situation of our society.
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Sir, this open and unrestricted inte-
gration that was brought about between
the plains people and the people of
the tribal areas has resulted unfortu-
nately, I am sorry to say, in a dete-
rioration of the health of the tribal peo-
ples. The tribal peoples are, as you
know, very simple folk, with very
simple customg and with a very simple
code of morality. When it came into
contact with the craftiness and with
the intricacies of the other society,
i.e. our own society, it resulted in the
spread of various kinds of venereal
diseases amongest the tribal peoples.

(Time bell rings.)

And this has been one contributory
factor in the diminution of their
numbers which we find so tragically
exemplified amongst the Todas.
Hence, what I say is not only should
we pay heed to integration, which we
want to enforce amongst the tribal
peoples, but we should also pay very
serious heed to the health of those
tribal peoples. We should consider
how they can be treated for these
serious diseases if this integration is
brought about and also how the other
diseases which are rampant to-day
amongst them can be treated. I will
just end by saying that the very fatal

disease of ‘Yaws should be taken
into serious consideration. ‘Yaws' ¥
a lype of syphillis which spreads

among the tribal people without any
sexual intercourse, It is disseminated
through some mysterious reason and
it appears among little children of
three or four years in the mouth, in
the ears and in various parts of the
body, It is a most dangerous disease
and as far as I know up to date no
remedy for it has been found and
research has revealed no reason for
the spread of this disease. The
Health Ministry of the Government
of India should pay serious attention
to this and it is through methods
like these that we can help to solve
the problems facing us as far as the
tribal peoples are concerned.

‘,
|
|
!
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A Arefiegeor fasaaaita (wex W)
ST WErRA, ¥ awaar g fF oy
fead dor & wf ¢ agaga eve
fear & g § ok swd W Fw
frt ™ & & W sqod ™ § WK
T FW B F AR F W ;A
frar war &0

{THE VicE-CHAIRMAN
DHAGE) in the Chair.]

(SHrr V. K.

Feild THART Fr RreRardy frady
§ #IR widw wARE Y s AEY
X @ g I faedardy fa g,
g UF AR W O§ | I 9%
FIR AR A Fgr & B wafy dysy
frmar®t #2 a1 98 21 W ey
THAAE TOUT ST § WX T Ay
et g9 9 &, mfed s
TEIRET § 3F qE FFW FO OF
A ATE I TAAGT B I W
391 T1fgg |

™ e # oqgaw & faaw F
FE FGT oW E AR B F @
7@ 7w 7 W zmam B dwR
e & fo o & o oo@Ew &
A FH gHT E fow ¥ @A
e 37 T N § o &
7§ whEy # fed PR
YFIX & FEAW GOT TaHIE) §
faa & o #=iy goFe & W Ry
g, zafraaey ¥ dur TEeY -
FX A aq@TAT 41, TI T FA A
WE! THHT FU g T0EA %
T W E | g sy afy-
A H ager wfed | agwe Wy
Faww fed 73 § 99 ¥w oow A
e g a7 § o aw fogww
7 Fauw f2g 19 2, 78 uw ww
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TT W E | aw gfwEl ¥ agw
@ fequfafodis §, aga @) swraa
g, TH F NA A W G @
g7 A AEf FT ¥%d AT "X A
W & IAHr aTE TR e &9 AT
TG & "I SAET ATE FIG FWN
q wq @9 T g )

ot feafa qaear sfeanfas

fog W = gfoml & fog W ae
w&q A & | A @S | wEF
¥AX oA § FET T FT GIOAT
FEd g WX zE%r axw v feane)
g1 g AT feea # oy &
FErFgr T £ | Awwwa g oA
A kT FgT SN § AR
7a & agr weeaqw s o §
gt o arfgafaat v afaw
feafs qod & fod sy wfw &
17 ik gR o FEw R
& T | aft eI AwEEHET
® FgT @ AT F qER TG FQAT
¥fFT § g% W@ T 9§ wEHT
g 5o & 7 o wedrafas ae
¥z 0 § @ & AW forw amEw
g 7 & HAfF | §I assiae F IR
& sv wifeezgee AT FE@ A §,
N 73 qur fad fr awe I gfe
w1 AR sfeanfaat & samr &
wIT | TF 9% e AR FETafed
gt 7w gwa o qfa wr faafe
g A W1 wEE § TUF AR
fret s W goAr g G & fF
o gheAt @) enfearfedl &1
T qO@T T | T IHIT ST FRI-
ifye 3w 3T o gi & SOE A
g ¢ sfag  azErr g afs st
wfife wifmd § 9 %7 e fre
52 R.S.D.

|
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a1 38 g & guwr frege
#r feumr ) w@ Ag @A
=fed afes feqmy @@ w@ @AT
wifed o 7z Qe wfed fr g9
cHal qHF Y § o F suR W
g yfeet @ WY =feF geerfeal
& AR g &) e fed gf
@ JAeT FTAT Mfed | 4T &\S
& AT & fagg § THex IR FR
1 AT ¥BT § WK A &9
awT g |

TMEY  HIGSHY WRT 7 eqmw
5 gfoml & s mfaal @
TR g8 & w9 g faw A
frewde §,q@ 8, € § WaT R TT
A A § AT THATE | IfPT ¥E
a ft & AT § fF s 4w
® aga quatedy o & 1 fgg meE
F AR § N <A 78 FoeTdr fw
feg fammr & < qur domw @
a7 IgE =X QEr wigma & W
femrr & oiter 8, swfq e g,
fre & a8 &t o @9 & T
aFqr, 98 T SIH Toq § | UE
st Ao SN fAFTeT 8, gEer &
foere adi wiman | st fgg e
FT XTI F@ gd WL el v
AT T g4 9 gW |a § ar
g oar wwar § 5 quer  fearei
A W mfws HaR 9 eI
#T g7 waaeq gada frar €
MY g9 O FT gakEaw A&
foq oy oY 7 gWa FEr 97 | TW
foi 3 gvavqy ¥ gH  SUTET AR
o1 wifgd | e snfeoe oefast
9 SgRr FW FT Al § 0
T FFEHT 7 AT AW AR
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[t wrdg | fawaadia ]
goifaal 93 wgrR fFar 98 qoa 91
IgR wgr fv @y @ anfws
gfeat wfqmae §, W8 & =T
¢, 0% wam g, 9 § fom T
FE & | 7§ g g 9%
gy & S wwwT w0 few g
W geamt 40w Freed
wir ¥ s oy § | 3w fow @@
WY gAdT BT TEd g | efed
gk feg wwiw & s
fare § 9 gW W vers wwArd
LIRS B RO M G RO
g1 &1 49 uF offg # ggr @
fiv Al F1 a7 g FT AT AL § 1
“SeTEr FIAHATY

AATFAT T IRI
IR F X ] T F v ¢
‘gt #E gy
T FE ITE HIT AT IqF F
Ferw qar wrfgd 1 @ ST wAw
Fra & & od) enfawr fesdiz fgg
g5 #) wefeq fFar § SI wEAr
fFa &1 FTw § | FESFT AqEA
Y T T 9%d & | T@ g
¥ gav fggsl &1 ddar ¥ we
& FY wed § | 98 W gufag
I & fr feg o & qar smar €
f& :
“efrg Y arfarfafe g3 7
¢ FT gaTST THFT FET T4 § o
eff X gF &1 37 9 FT K
afrFe 7 & 1 oo 3w Pw F
OIS gurew WY gaw @i § ¥
g7 & 3@ M| TR wmewd
#F T fFr § 1 13 o of-
gfes s € S v fasee

Scheduled Tribes, 1953
waifeaat & faiel wifeeal & s
g, =9 fog wodifas dwar w
g & feg wnfe & s 3=t snfa
FF W IS oW 4§ Afaw Fq
a3 FT T | Sfww fee A @
FT A wrEr F Ay FA qS
gt & 78 afew gAmT ¥ ®waq
fegal & B9 ® € 1 g ST
qETHT q fag® &1 oorewET O
g ¥ a8 frar § ) 3feFw & Fwer
gFar § f5  wafvedl § agemr
g fFoamw owd am &,
FHT FF | TF SUHIR ot
g g & agorr mar § & 7 a8
Fifa s g AR T A TR
AT § Ffew A FEF HY ST
g % AwT § 1 @ fox ag axe
I g T ww g R oA s
78 &, F1€ a3 Y & 1 W q@
o AgET afe fyaw W @
FITF g8 IR F& FasEr fF q
FE BT E AR T L TIT 2 )
T O AW, 5, 9T, 9T
T JAET T oafe § W 3@ ar
7 AR AR & wafr WY ¥m
THT FEIFT AADT W T I
A gAIT sy A Tifgd, Sfew
FT I IH ST aaerd |

o _fF SN oI a #1 OF fagia
I uF qrex qr T fear §, gw fog
STFT U W wey vefy ¥
fed sm # gvw &1 zw feg
fafafoqm ox <A arew e
g fF 397 wmd 4 FO% wgw
g f&3, & FqT  efgary  gaT
fea, offg & & a8 <=|T I
gaorar e g At T #3v wifeam
ae W osed Far &g gy N
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g feg fefafemmm w1 ofcrm
g1 f52 wo wr@ w7 www fHfa-
9% Tigew  Far e | ar ag S
T g feg fefafesms @
EGE I R T 2 A i o M-
BT TUEE § JqoTs 6 TERy
wEeFt ¥ @ Ufamifas s
& 5 sfag 7@ @waEar a@ a1
o g | sat s errat g oY
gaqr frs #<F gE € SO W@
w1 foeew weow gar § 0 ¥ aw
1 Faere fF do wHo g@T A F
foqe & ‘@ g gfew” |
A Faferm & agem@ TAT §
[T § 5 7 agge un @R
=<1 4 “Non Vedic elements in
Brahmanism” § fearg fF gara
St gfew 96 § Sud agg @ AW
Ifew a7 & N f& agafy, e,
A7 w41 gg wnfy fagr & & wf
e i s Sfeaw qon
s | O agT @d A9 § W fF
T afew § ) dfsy w1 ¥ 9@
I aqrat & 9gs o g onfat
T @ ST agT @ NG e
i

t Yo do WWEF : IgFT W
ST @Y § )

st Matgen  fasaitr o gEET
mmqaﬁmﬂmq@n afg sty
il gfic § 3 w1 e
F4 |

ﬁ.
»
&t Jo Wo WWaAF : IyyaT fFar
g

=t e fasmaeia 0 al a8
HEAr g3 5 oweed § gEd
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wifirat ol $y:  Negritoes  Race
Mediterranean Race, Iranian Race,
Armenoid Burasiatic Race, Proto
Austroloid Race, Kotarian Mon Khmer
or Austro-Asiatic, T, FE |

T qrdr sfaat gt ¥ 989 WIRG-
¥ & 9l WR ad "I S 9%
FEAER T9F Fo A T g
fooy @5 @) & gF fagr
FaoT <gr § 6 Amgad ® afw
woqr @y dar g | seET §iew A
S wer B feadl & amdwr SR AW
qE FT BT <@d A dd
it o o ferm & owEr §
qreay @ fggel & @@ w1 AR
T & | wfEgR go FrEEER AR
W fre @Y% § ¥ & 3w a8 g
R g | AN F T H T W
7 § geafag % fagn  fawo
§ | T aMER AMfewal § oA
Al & wm Sfafeadt #7 @
dfecfram anfy wfaat & 9 2
fFER FT &€ Y91 AT §—To, dlo,
Hro, o, Mo TT GG ¥ 7% Wl
¥ 3 <@ T 39 9 I AT
ATE LA T FF Y I T
wor ¢ fF oifaql & eow F T
g a@ ¥ sefurme @Y o § B
Tgi AL YZ @ & T, w9 fwe
9F § 9K faxa AR g7 @t fae
THEI A oW TR T few
FAC ® 991 g1 T T qg TG
Fgr o1 e 5 fGg onr fedy
qE aw F axT F o g i)
BT FIE AR @ F qgT W @Y
g oix fagam § W1 oI @+
gt & Fife faam A W oW
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R A9 fagma smw 7 fue
qF ¢ | zufer s@a iR Ml
Fr &% & orfaat @ fq FeAx
wow oo fegeqrs § g, oA @
T § ) faw  stegEw snfmr, W
W9FT §PT  FEAwl §, IR &l
qow § fraer goew AR AE
qIqT N7 § FE SR HISH @ |
TF W Y g ¥ gio R gAT
T @I | AT STo  sEEER
argT 7 0 gEL W A AT A9
¥ gmomw frew ¥ foqaig
X fFam 1§ gy ar wg wEg-
firT Fm = =@ R T 5]
wfe F FIT AT FQ F ) SR
gz & fageal #1 AR gham #1
e 78 fewr (e dw) #
& fre ok w1 w fagi @
Tan T & R fgRe A fgR
@ FoT § HR AT I§7 faegs
T g Wk o et qsw
arf X erER fRr SR I
fawen oyt Jotan | a8 fagia o7 )
¥ faml F sam & fr off
fufafes snfqal & oar fewra amar
IET @7 § foae g feer g
sf| #1 ogaT @7 guR WX W
g ofm soF Wax mET W
AT AT SEEY U e g
HET AT GE OAK F TG
weafafedy o sre faew #v o=
gaT & ) W ad gepfa 7 39 a@
# A &1 ofEmg 78 fgear @
fogl f5 gw e fawew F5d@ €)
¥ fawen g Wik o faeew
#1 free< § 1 ag swmt Jemam § 0
oty v d &, gt SR W
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Fre fowew 7@ g, T TR@ Y
I § qdA @h,  gAfaE s
e §, TR SH FEl FRE
foeew 7€t § 1 fod fegeam & €Y
wree fowew w0 d=r ogeT, AT
w10 78 § 5 fyfufes snfaat &
gART F IR K I§ G FT WT
a1 fF = g wfa F @ T
¥ o gfem 9T #X @W T ar
W WX 9@ Affw A 7 9% W )

- wg fagig W@T ‘mana’ FT FEST@T

g oy orfaat & wrar S
qr | |TEE ¥ I8 F ATEl A ¥
g ff ggA Wt  Hesfafefe v
ol ¥ |are g3 T gEr 47 )
et e AT W wa 9
W ag § 99 A w9
X o) @ @ @ su afesw v
afvomm ag gam fF Fee fawew
et g39T I W WX ag 9
g 7 fae o g ) 3E faed
T @ Im oFr AR fgg wfy #v
T & aFar § | St i &
feamr &1 5w g & sro FHWITHT
§ mexam frar @ ok 9y “feads”
qoraT § Sy 78 wieA gar § fF
v gw o & o feade g
g wgmr 5 fegwmwr & st A
gt 97 FER 5§ AR Az-
W @T §, T & FHie 8N
yow & w &, fAEAe § OER
EER § 0F g & e IF
g1 937 % 9o A & SR A
feg a1 s & *w@ w0
tafor g% §3T § AR AR IR
qot st fad e @Y § g
wE WL TG § | o swdwaT wife
fet 3 oqol W doR T 9R

1632.
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HIFE FH@ & & T€ W@ g HR
g fog §9R g SIfRe |

§ gy § f5 & o @
qE § a8 9T a9l §, WR AT
FETEfFg@ac & W F ot
qfeai agerd af § 7 T €A
@ IR W

Tue VICE-CHAIRMAN (Sur: V. K
DHAGE): May I suggest that as there
are several speakers, it would be very
helpful if you take ten minutes each?

SHr1 S. BANERJEE (West Bengal):
Mr, Vice-Chairman, if I rise to speak
on this subject, I do so with the full
realisation that it is very vast, and
the magnitude of the task is immense.
Still, I will say that the Government
of India has, under the Constitution,
immense power to raise the status of
the Scheduled Castes, the Scheduled
Tribes and the backward classes. In
fact, it has done very little. The pro-
fessions of the Government here, as
in all other spheres, have been very
sublime, but the performances have
been, as in any other sphere, ridiculous.
The Constitution says in article 46 as
follows:

“The State shajl promofe with
special care the educational and
economic Imnterests of the weaker
sections of the people, and, in par-
ticular, of the Scheduled Castes
and the Scheduled Tribes, and
shall protect them from social in-
justice and all forms of exploita-
tion.”

‘"I would ask the hon. Home Minister
to say what special care what special
protection, the Government of
India has given, from  exploitation
and all sorts of social injustice, to
these three classes. If he wants my
answer, I will say that they have
done absolutely nothing, d@mphatical~
Iy nothing, unconditionally nothing.
The Five Year Plan, of which so
mt}ph capital is made hy the Govern-
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ment and their supporters, has given
Rs. 38 crores for the welfare and
development of backward classes in-
cluding Scheduled Castes and Sche-
duled Tribes, the total population of
these being more than 104 crores, mare
than 25 per cent, of the whole popula-
tion of the sub-continent of India
What does it amount to? 104 crores
being the population of the backward
classes including the Scheduled Castes
and the Scheduled Tribes, they hgve
been given for their development Rs.
38 crores, I would ask the hon. Home
Minister to work out a simple arith-
metic, and he will find that the resylt
will be Rs. 3 per head in five Yyears
for the development and protection pf

the interests of thege three classes, JIs
this not ridiculous?

) The Professions
a.re. sublime, but the performances gre
ridiculous, as I have already said.

Two things are needed for the ele-
vation of the statys of these three
classes, and they are, education and
economic rehabilitation, When we
ask for compulsory free primary edu-
cation for the Scheduled Castes and
Scheduleg Tribes ang the backward
classes, the Government confront us
by saying, “There js a provision in
the Constitution of India to provide
free elementary education to gl the
people of the country.” But they con-
veniently forget that these people
deserve specigl treatment, ang can-
not the Government who have the
means at their disposal bromulgate
here and now provisions for giving free
elementary education to these classeq?
They can, but they will not, I go not
know the reason why they will not.

The cases of the Scheduleq Castes
and Scheduled Tribes do not stand on
all fours with each other. The Schedul-
ed Castes occupy a very peculiar posi-
tion. They are within the society and
still outside the society. They havye
no privileges and rights that are ep-
joyed by all the other sections of the
Hindu society. The Scheduled Tribes
ivrm a class apart, They are cut off
from all life and civilisation. I would
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sioner

[Shri S. Banerjee.]

take you, Sir, and the hon. the Home
Minister, to a couniry where whole peo-
ples who have been nomads from time
jmmemorial have been regenerated.
Regenerated how? They gave them
education; previously they were illiter-
ate and they were devoid of all cul-
ture, but within the course of a few
years, they have made them a civilis-
ed portion of humanity. I refer to the
Northernmost part of the Soviet
Union. The Soviet Government con-
ceived and successfully implemented
a scheme which has redeemed the
whole population there from the
depths of superstition and ignorance
into which they were steeped for so
many centurles together. I would ask
the Government to take a lesson
from this example. Given the time
I would read out passages from g book-
let called ‘Peoples Regenerated’ pub-
lished by the Foreign Languages Pub-
lishing House, Moscow, which I had
the honour to receive when I was in
Moscow a month and a half back. I
will place the booklet on the Table
of the House for the benefit of the
Home Minister and his department.

Dr. K. N, KATJU: Why on the
Table? Give it to me.

SHR1 S. BANERJEE: (After passing
on the booklet to Dr. K. N. Katju)
‘Only taking the book will not de. You
will have to go through it and apply
what you have learnt from it.

Dr. K. N. KATJU: I have not
given any guarantee about that.

SHR! S. BANERJEE: For educa-
tion, what have they done? They
have only awarded scholarships, scho-
Iarships for all sorts of education, in-
eluding  under-graduate, graduate,
post-graduate and  professional. The
number is 5893 out of ten and a half
crores. You please work out the per-
céntage. Add to this, they say, “We
are sending out six students of each
group abroad.” I would ask the hcn.
¥he Home Minister to pause and con-
glder and give me a reply whether
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this is adequate. (Time bell rings.) You
have been so kind to others. If you
will only......

Tue VICE-CHAIRMAN (Sarr V. K.
DHagE): Only two more minutes.

SHRI S. BANERJEE: Is that the
warning bell or the final bell?

Tue VICE-CHAIRMAN (Suarr V. K.
DHAGE): You can have two more
minutes.

SHRI S. BANERJEE: Dr., Ambedkar,
in his own inimitable way, character-
ised the Hindu civilisation as a curse
on human soclety. If that is true of
the Hinduy civilisation, it is also true of
the Christian civilisation. I will refer
to one instance. The Christlans of the
South are mostly from the untouch-
ableg there. The Christians in this part
of India are not alloweq to sit toge-
ther with the Christians of the upper -
classes of India. I do not find Dr,
Ambedkar here, I am sorry. I will only
remind him that civilisation at all
stages is based on the economic condi-
tions prevailing at the time. It is not
particularly true only of India. It is
true of every country in the world.
Each stage of civilisation is based and
inexorably based on the economic con-

ditions prevailing at the time. We
should not forget that. Therefore, if
we want to remove the disabilities

suffered by the depressed classes, Sche-
duled Castes, Scheduled Tribes and
the backward classes, we have got to
change the economic conditions pre-
vajling in 1India at the present
moment lock, stock and barrel.

Surr H. P. SAKSENA (Uttar Pra-
desh): Sir, I recognise no class and no
caste, Happily I am being governed
under a Constitution which, though it
provides safeguards for the uplift of
the so-called Scheduled Castes and
Scheduled Tribes, makes no distine-
tion between the non-Scheduled Castes
and Scheduled Castes and provides for
opportunities for the progress and de-
velopment of all on an equal footing.
I long for the day when that high
priest of untouchability, the Shreema-
hant of the Scheduled Castes, the hon.
Dr. Ambedkar, wouid begin {o think
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and to look upon himself as a full-
fledged and full-blooded Hindu rather
than as a person belonging to an in-
ferior group known as the Scheduled
Castes. It is a sign of the inferiority
complex from which he is suffering.
There is no mental twist or mental
disease from which the so-called
caste Hindus are suffering.

Sir, my impression is that the hon.
Doctor makes a regular daily study of
Miss Mayo's ‘Mother India’ and
derives all his inspiration from that un-
holy book. If he is so fond of Western
civilisation and thinks that Hindu
civilisation or the Indian Ccivilisa-
tion for that matter is a blot upon
humanity, I can only pity his mental
deficiency, because I know that I can-
not help it. He is so obstinately made
that reason he recognises not, argu-
ments he cares two pence for, and his
own self-made convictions are as dear
to him as the existence of the Sche-
duled Castes Federation itself, of
which he is the high priest. Sir, I may
humbly tell the House that like demo-
cracy which is a way of life and
which can best be learnt by practis-
ing it, this non-observance of untouch-
ability is also a way of life which can
best be learnt by practising it and my
humble prayer and entreaty to each
and every Member of the House will
be to practise the removal of untouch-
ability and efface it from wherever it
is to be found rather than go on preach-
ing that this untouchability should
not be observed and it should be
effaced from the surface of the Indian
land, It is not by that method and not
also by the method of the production
of the voluminous and bulky reports
that untouchability will be removed. I
may here tell you that I practise no
untouchability with all the people of
the so-called Scheduled Castes with
whom I come in contact. There is no
distinction, there is no restraint on my
people coming In contact with them in
my own household. When people be-
longing to the Scheduled Castes enter
my house we mix freely with them,
they are perfectly at liberty to touch
anything of the household they like
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including the eatables provided; of
course, they are neat and clean. It was
in 1932 when the Great Mahatmg stak-
ed_his life for the cause of the Hindu
society as a whole and saved it from
being partitioned by the late Mr.
Ramsay MacDonald, that while in the
Fyzabad jail, I cleaned the latrines of
the jail, filled the night-soil in the
buckets and took them to the garden
of the jail compound in order to prove
that I do not look down upon those
people who work for us as scaven-
gers.

From most of the speeches that %
have heard I have inferred that al-
most all the speakers laid stress on
the loaves and the fishes that are
being distributed to the so-called un-
touchables ang the Members belong-
ing to the Scheduled Castes getting
very little share. I may tell you that
I am not at all concerned with that
side of the problem. I am concerned
only with the social side of it and
unless and until this obvious blot on
the savarna Hindus of observing un-
touchability is removed, no amount of
Governmental aid will help them.
You cannot raise a man economically
artificially. There are so many other
factors which go to raise a man’s
status economically. There is education
there is culture, there is society, there
are environment and there are so
many things which the so-called un-
touchables will have to create for
themselves. They should have in them-
selves some creative energy, some
creative genius which unfortunately
they presently lack, nof because of
any disability that has been placed
upon them by the law of the land but
because of the old traditions.

I pitied Dr. Ambedkar when he wa9
speaking that he still looks upon him-
self as an untouchable. Having had
a place in the Government of India—
he was a Member of the ex-Viceroy’s
ex-Executive Council—we honour him
by all possible means and yet he is
suffering from that incurable disease
that he is looked down upon by the
savarna or the caste Hindus and he
is treated as an untouchable, He is
not and that is why I said that I long



1639 Report of Commis-

sioner
[Shri H. P. Saksena.]
for the day when he will begin to look
upon himself as a full-fledged Hindu
and would extend the same advice
to other persons of whom he is the
teader to shake off and to wipe off
that inferiority complex.

One of his suggestions I very strong-
ly and emphatically repudiate and I
request the Government never to put
it into execution. I have protested
against it even before and I protested
against it now and say that the re-
imposition of the salt tax is a thing
which I can at no cost agree to. Even
it the money coming out of that tax
is to Dbe utilised to raise a great
memorial for the great Mahatma, I
shall not vote for it because we have
got so many traditions, such a long
history starting from the Dandi march
connected with the salt tax t{hat its
re-imposition in India will be a sacri-
lege and therefore I oppose it.

(Time bell rings.)

I am sorry that Dr. Ambedkar is liv-
ing still in the nineteenth century. He
has not forgotten the old Dolapalki
agitation in Garhwal and he thinks
that these poor people known as the
untouchables are still being exploited,
molested and ill-treated by the caste
Hindus. It is mnot so. Things
have considerably changed, they
have changed beyond recognition,
The very presence of hon. Dr.
Ambedkar here and so many of
the other friends of ours with whom
I again emphasise, I am dealing and
am intimately in close contact with-
out having any false notions of
religion, of high and low, should prove
that. I appeal to him to change his
attitude and frame of mind towards
the so-called savarna Hindus and look
at things in the broader vision which
he finds in India today. There is going
to be no separate election for Sche-
duled Castes after another 5 years.
There is only a ten years’ limit fixed
and T will in good time and in ad-
vance advise my friends who repre-
sent the Scheduled Castes here to
feach their constituents, to that effect
s0 that this thing may not have any
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! untouchability can only be
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greater lease of life. Sir, I am very
sorry that I have not even been able
to touch upon half of the points that
1 wanted to. Still I will make a run-
ping commentary on a few of them.
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While thanking you for the oppor-
tunity you have given me, I would
gay that I wanted to understand from
my hon. friend Mr. Wadia who made
a complaint about something in which
he used the word ‘Hinduise’. I don’t
think it is true and I repudiate most
strongly any impression that he might
have tried to convey that the Hindus
were thinking of MHinduising other
people. Nothing of the sort. The
Hindu has never been guilty of that
offence. He has simply given away
from his own stock but has unfortu-
nately had not the power to take from
other stocks and that has been its
greatest defect and Pakistan is the
living product of that very defect of
the Hindus. So there is no point in

charging Hindus with Hinduising
anybody.
Surr MAHESH SARAN (Bihar):

Mr. Vice-Chairman, very many speak-
ers have already spoken and now it
is time that the debate is closed and
the hon. Minister replies. But I do
feel that there are one or two things
which I should bring to the notice of
the hon. the Home Minjster. I feel
that so far as the social aspect of the
question is concerned, the removal of
brought
about by local organisations, and
Government will not be able to do
much in this case. I have ‘been tour-
ing a lot in the areas where Schedul-
ed Tribes live. I have been to Chhatis-
garh States in Madhya Pradesh. I
have been to the ex-State areas of
Orissa, to Tripura and to Manipur
and I have seen that Government
servants with coat and trousers, put-

ting on even Gandhi caps, are not
very much liked by these ordinary
people, the criminal tribes and the

Scheduled Caste and Scheduled Tribes
people. They want to see people who
were clothing as they themselves do,
who talk to them in the language that
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they understand, Therefore, I would

. beg of the Home Minister to see that | in this Government or in the

so far as this aspect of the question
is concerned, money is given to orga-
nisations which are local, which be-
long to that area, or at least to that
province. People from outside, es-
pecially officials will not be able to
make any great advance. That is so
far as this point is concerned.

The other point that I was golng
10 mention is this and that is a very
essential one. Members of the Assem-
bly and Members of Parliament
who take part in these debates I am
very sorry to say, forget all about
it when they go out of the Parlia-
ment House. If we went to the
villages and tried to rouse feeling
against untouchability, in every place
that we visited I think we should be
getting very much better results than
by making only speeches on the floor
of the House. Let everyone take a sort
of vow that so far as we are concern-
ed, wherever we go, we shall preach
the removal of untouchability. Laws
will not remove this evil. The laws
have been there. So many laws have
been made. It is the mentality that
has to be changed. I do feel that this
is a great slur on our country, this
untouchability, and the sooner it goes
the better it is for the country. This
cannot be done by the Government
alone Sir, I am quite clear about it.
It is by the efforts of the people
“themselves that this can be removed.

Then there are a few other points.
"The need to give higher education,
giving these people posts in the ser-
vices, these things were urged in the
speeches. We have got about a hund-
red pages in this Report dealing with
them. Then there is the reservation
of seats to these people in the Assem-
blies and in Parliament. That is all
quite good. But it does not touch the
masses, the majority of the people
are uneducated. They are landless.
They have nothing and for them it
does not very much matter how many
people have gone to England for fur-
ther education, how many people
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have gone into the different services,

State

Governments. What is really neces-

sary for them is land.

[MR. DeEpuTY CHAIRMAN in the Chair.]}

Land is the real thing and it should
be given to them., But land alone will
not do. In addition to land, there
must be co-operative credit socleties
for their assistance. There must be
co-operative farming organised, be-
cause these are poor people and land
alone will not solve the question,
Therefore the attention of the Govern-
ment has to be directed to these
points. There must be co-operative
societies., There must be co-operative
farming.

(Time bell rings.)
12 Noon

Sir, I shall finish in two minutes. I
was very much pleased to find in one
of the places in Madhya FPradesh—I
mean Bastar—which is a community
project area, great improvement effect-
ed by the people themselves. All the
Adibasis, the Scheduled Castes and
also the Scheduled Tribes people were
taking keen interest in the work there
in all the Government activities. That
is because the local Congressmen
and the local people took interest in
it. They were found helping in the
making of roads. Tanks were also
made there. Then they were having
forests allotted tothemselves, They
could have one-twelfth of the forest
area so that there was no forest
trouble. Then there were fisheries,
for they useqd to make tanks. They
had dispensaries. All these things
were done by the people themselves
at the instance of the Government.

Sir time is short; otherwiseI could
have spoken longer and convinced the
Governmentl that it was necessary
that this side of the question should
have received more attention than it
has actually received so far.

SHrr S. MAHANTY (Orissa): Mr.
Deputy Chairman, I am sure the
House will join me in my apprecia-
tion of the Report of the Scheduled
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Castes and Scheduled Tribes Commis-
sioner for 1953 which has been pre-
sented to us. When I refer to the
Report, I refer to its make-up, I
refer to its printing, I refer to the
get-up of the Report, not its contents.
And I am sure the Commissioner for
Scheduled Castes and Scheduled Trib-
es in more places than one in his Re-
port has expressed opinions and senti-
ments which are not much at vari-
ance from mine. It is a story of help-
lessness. It is a story of callous in-
difference of the State Governments
whose primary responsibility it is to
ameliorate the conditions of the peo-
ple whom we call backward. This con-
ception of the Scheduled Castes and
Scheduled Tribes whom we call back-
ward, was a conception of the 1935
Government of India Act. For obvi-
ous political reasons the British Gov-
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ernment ‘thought of keeping these
people, these millions of Scheduled
Castes and Scheduled Tribes people

as a sort of a safety-valve against the
nationalist movement in India. The
welfare of the Scheduled Castes and
the Scheduled Tribes people was a
special responsibility of the Govern-
or. It was a most unscientific atti-
tude, but it served the political pur-
pose of the then Government very
well. And I am sorry to say that we
also seem to have inherited that very
unscientific attitude from the British
Government.

Coming, Sir, to the backward class-
es, this is a relative term. In many
States in India, there are many places
where the so-called caste Hindus, the
Brahmins and Kayasthas and others
live in much more primitive and back-
ward conditions than the so-called
backward people. Sir, if we have
thought of retaining this concept of
backward people, it is only for our
own political purposes. We want to
get returned to legislatures from safe
constituencies. Therefore we exploit the
misery and ignorance of these people
for our own needs and retain them
as a permanent feature of our nation-
al life. If I am not wrong, there is a
provision in the Constitution ‘which
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stipulated a period of 10 years and if
was considered that within that
period, thesespeople would be brought
up to the level of the other advanced
sector of India. So the question at
present reduces itself to this; though
we have now spent a major portion
of that stipulated period, how far
have we progressed towards that end?
A perusal of this Report will not only
disappoint us, but it will leave us
with the impression that at this rate
of progress the amelioration of the
condition of these people is never to
be attained, that these people can
look for no redemption from their
handicaps, at the hands of the pre-
sent Administration. At this fag end
of the debate, I will not go into that
question, but will only say a few
words on the amendment that I have

proposed.

-~

In my amendment, I have proposed
that such members of the Scheduléd
Tribes, after their ‘conversion to
Christianity or Islam, should not be
considered backward people.

Sir, I invite the attention of the
House to the Constitution (Scheduled
Castes) Order, 1950; the Constitution
(Scheduled Castes) Order, 1951; the
Constitution (Scheduled Tribes) Order,
1950 and the Constitution (Scheduled
Tribes) Order, 1951. These two Orders,
the Constitution (Scheduled Castes)
Order and the Constitution (Schedul-
ed Tribes) Order are identical in com-
position. They are identical in pur-
pose too; but there is only one differ-
ence. And that is a vital difference. In
the case of the Scheduled Castes
Order, it hag been clearly provided
and stipulated that a member of the
Scheduled Castes, after his conversion
to Christianity or Islam, should not be
considered as belonging to a back-
ward community. What I now propose
is that similarly a member of the
Scheduled Tribes, after his conver-
sion to Christianity or Islam, should
not also be taken to belong to a
community of the Scheduled Tribes. I
will cite a concrete illustration which
will bring home my point to the House.
Let us go to the Chhota Nagpur plateau;
that is culturally and- linguistically
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virtually a no man’s land; there are
several tribes living there in relative
degrees of advancement or backward-
ness. A committee under the very ahle
chairmanship of the late lamented Mr.
A. V. Thakkar went into the condi-
tion of these people and submitted a
report to the Constituent Assembly of
India. In that report it has been clear-
ly pointed out that in the Chhota
Nagpur plateau, only 73 per cent. of the
tribal people are Christians who, edu-
cationally, economically and cultural-
ly, are to some extent much more ad-
vanced than even the non-tribal peo-
ple living in that area. There is this
T3 per cent, of the people, the very
advanced section of the tribal people
among the whole population of Chhota
Nagpur. The rest 93 per cent. of the
tribal people are left to the tender
mercies of these people forming the
very advanced section who  always
exploit them for their own ends. Com-
ing again to the Chhota Nagpur area,
what do we find there? We find a
peculiar phenomenon there; persons
who have passed the bar-at-law exa-
mination, have joined the Inner Tem-
ple, personswho have advanced West-
ern education, persons who have filled
in many important roles in society and
persons who are camparatively more
fairly and highly educated than most
of their countrymen—it js a shame—
are claiming for themselves safeguards
which is sought to be extended to
them by lumping them Scheduled
Tribes. I am also sorry to mention, Sir,
that the Home Ministry has never
examined this gquestion. Now the
question to be examined is, how long
are we going to keep these millions
of people as backward people. We
have to start the process of elimina-
tion from now on. Those people who
have taken to Christianity find much
better scope for development, educa-
tionally, economically and culturally.

Sar1 KANHAIYALAL D. VAIDYA
(Madhya Bharat): Question.

Surr S. MAHANTY: You may ques-
tion; you may questiori for a variety
of reasons but you cannot question
a fact. You cannot simply question
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a fact. If you guestion me, I will ask
you to go to Ranchi District in Bihar
where the Christian Adibasis live with
a much higher standard than most of
non-tribal people.

Surt KANHAIYALAL D. VAIDYA:
I can also take you to places.

Surr S. MAHANTY: Therefore, Sir,
my humble suggestion to the Home
Ministry—I would have liked to deve-
lop my point but due to the limited
time at my disposal I cannot do it—is
that they should consider ways and
means to exclude such tribal people
who have taken to Christianity or {o
Islam or to any other religion which
does not impose on them any social
limitations from the omnibus term
‘backward classes’; thereby we will be
advancing a long way towards the
solution of this problem.

SHRI N. C. SEKHAR (Travancore-
Cochin): Mr. Deputy Chairman, in re-
gard to the Report submitted by the
Commissioner for Scheduled Castes
and Scheduled Tribes, nothing much
need to be said......

MRr. DEPUTY CHAIRMAN: A lttle
louder.

Suri N. C. SEKHAR.:...... because he
is an officer employed by the Central
Government, asked to go round and
write a report regarding the activities
organised by the Central Government
towards the uplift of the Scheduled
Castes and the Scheduled Tribes. In his
Report, he cites—on the basis of the
principles he believes—that in many
parts of the country the Scheduled
Castes are being treated as untouch-
ables still, that many have been evict~
ed from the lands and that in rertain
places many have been given facilities
towards social progress. He has also
said in his Report that certain State
Governments have carried out while
certain others have failed to carry out
certain of his suggestions. This is the
sort of Report he has placed before
the Government and the Government
has brought it before the House for
discussion. We know of the experience
for the 1last so many years of the
struggle of the organised and of the un-~
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orgamsed people who are being called
now as the Scheduled Castes fcr the
redress of their social grievances. 1
come from a State where the Schedul-
ed Castes people number about eight
lakhs. I know how they have been
treated and are bemng treated Tae
Government claim that all these ad-
vances as recorded 1n the Report as well
as 1n certain other Reports of the Cen-
tral Guvernment and State Govern-
ments are due to the mercy and cle-
mency of this so-called Government offi-
cials but I want to bring certain facts
before this House to show that it is
not solely due to the mercy of these
people that certain things had been
done, Whatever has been achieved is
mainly because of the struggle orga-
nised by these people agamst the
tyranny which has been perpetrated
upon them by certain privileged sec-
tions of the people. I also belong to a
caste Hindu family and I know how
my own family—how my own father
and my own uncle—treated the un-
tcuchables, the so-called Pulayas and
Paraihs. In our place there used to be
called Adwmas, that is slaves; each
landlord famiiy was owning such
Advmas. When a family was partition-
ed these people would also be partl-
tioned. Even today the same thing is
happening in certain parts of the
Cochin State. The Nambudris—they
are called Janmis—own land and for
cuttivating these lands they have in
their employ certain Pulayas—a num-
ber of them—and when a faruly is
partitioned these Pulayas are also
divided between the members of the
family. That is how things were going
on and are going on even today in cer-
tain parts of our country. Now the Re-
port says that untouchability is ob-
served in Malabar, in Travancore-
Cochin, in Tamilnad and in other plac-
es. Kumbakonam is also mentioned as
the place where untouchability is ob-

served even with regard to the
use of post offices. So many like
cases have been mentioned in

the Report but there are so many
others which are not being men-
tioned in the Report. When such
cases were brought to the notice of
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the police, they were either neglected
or the people who brought such cases
were penalised. That 1s how things are
happening even today. Thereis a Tem-
ple Entry Law in Travancore-Cochin
but the Home Mirustry should investi-
gate as to how many Pulayus &nd
Pqgraths are allowed to enter the tem-~
ples. In Palghat Taluk there are about
25 Brahmin gramas where no Puaraih
or Pulaya or even the Izhiwas—who
are also called backward—is allowed
to pass through those gramas. That
1s how untouchability 1s rampant in
our part. You mught remember what
Swami Vivekananda had once call-
ed—when he was fouring thus part—
called 1t—Kerala—a lunatic asylum
because of this fact that a vast num-
ber of people were being treated

worse than slaves. That 1s how
things are still gomng on. So how
are you going to remove 1t?

Certain Members have said thar (Gov-
ernment will not be able to remove
this untouchability by law and the
local people can alone do this I say
the Government must take the neces-
sary steps to see that the so-calied up-
per class caste people who have been
observing this untouchabiiity for so
long a period as 6,000 or 10,000 years,
do treat such people as human be-
ings.

Secondly the first and most impor-
tant task that devolves upon the
depressed class people themselves is to
organise themselves to fight out this
untouchability. They must oi1ganise
themselves and assert themselves, as
Kaka Kalelkar is reported to have
saild in some meetings which he
addressed the day before yesierday
somewhere in U.P. These people must
organise themselves, no doubt, but will
the Government allow them o so do?
This Government patronises such or-
ganisations as the Harijan Sevak
Sangh, the Harijan League and such
other organisations which are uisrupt-
ing the organisation of the Harijens
1n certain parts of thus country, who
are organising themselves against this
social tyranny. Government should see
that such organisations are not encour-
aged by giving them funds and all
that. This fund must be utilised
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through the organisations of the un-
touchables themselves. This is one of
my suggestions.

Secondly, Sir, evictions are taking
place on a large scale and these re-
ports also bring to the notice of the
Government that in certain places of
the country eviction of the Scheduled
Caste people from the land is taking
place. These untouchables who have
come to possess little plots of land
are being evicted by the zamindars or
the landlords, That is taking place all
over the country. In our place not
hundreds but thousands of evictions
have taken place and even now are
taking place. Certain cases were
brought before the police and before

the Malabar District Collector and
before the Collectors of certain other
districts and these cases were
for some reason or other over-
looked or not taken up. Thus
so many people have been evict-

ed from their home steads or from
their plots of land. This is how the
untouchables are being treated there
on the economic front. I find from
certain papers distributed to the Mem-
bers by the Government that they are
going to bring forward certain Bills
for this House to enact them into law.
So far so good. But that won’t do.
Government must see that those who
are observing untouchability are pun-
ished as criminals.

Sir, I shall cite one instance. There
was a Pulayas marriage procession
and certain Pulayas in that procession
were found to have been wearing
chappals. The Janmi of the locality on
seeing some of them wearing chappals
got angry and he managed to get those
Pulayas to remove their chappals and
hold them upon their heads and walk
along without any noise. This is how
certain Janmis in Kasragode taluk in
South Kanara are behaving towards
these people.

In other places, for example in
Chirakkal taluk, 8 murders of Pulayas
have taken place and these cases were
brought to the notice of the police
but the police refused to investigate
these murders and to dpot out the

murderers of these people, the poor
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Harijans. Harijan young men are
being murdered and hung over the
branches of trees at the instance of
the big Janmis whose influence 1is
overwhelming over the police there.
It is because the Janmis, the land-
lords, or some other influential big
orthodox people get angry when they
find that some of these Harijang are
advanced in their social status and
in education and they begin to move
about as freely as any other mem-
bers of the caste Hindus, and they
manage to get these advanced Harijans
murdered or isolated from their area.
This is how things are taking place.
How js the Government going to
check all these happenings? But this
can be checked only by and through
the organisation of the Harijans them-
selves. For that the Government should
encourage them. But would the Gov~
ernment give them the encouragement
to organise themselves and to manage
their affairs with the help of the Gov-
ernment? The Government won't do.
it. Then, Sir, the whole thing is em-
bedded on the feudal land system it-
self which is a curse and scourge of
our society and it should be removed.
But the Government is not going to
remove this existing land system which

is a curse upon the people and
which gives strength to the
landlords to suppress these people.
Unless this reform is  brought
about as early as possible, certainly,
however much you spend upon
the welfare schemes, that would

not bring about the desired benefit to
the desired extent.

With these words I bring to the
notice of the Home Minister that their
pace in making necessary reforms is
very slow and that what they do is
only for name’s sake. If they are earn--
est in bringing about such measures
they must take the necessary steps ‘o-
bring about radical land reform as
well as bring about certain measures
to check the evil of untouchability and
punish such people who observe this
untouchability.

Dr. K. N. KATJU: Mr. Deputy
Chairman, we have had a very lengthy
discussion on this report, I welcome it
because the welfare of the Scheduled:
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*Castes and the Scheduled Tribes and
the backward classes of India is not
and should never be a party affair and
it has to be approached from the na-
tional point of view because we are
-all agreed that their welfare should
be promoted as quickly as possible and
+they should be brought up to the level
<of all the other citizens of Indja. There
can be no dispute on this basic
approach.

Now, hon. Members must have seen
-¢hat at the end of this Report for the
year 1953 the Commissioner has add-
ed an Appendix in which it is men-
*tioned as to what were the recommen-
dations made by the Commissioner in
his Report for 1952 and what action
had been taken by the Government on
‘those particular recommendations. The
same procedure will be adopted so far
ws this Report is concerned. But I went
further than this. Unfortunately we
tad no debate upon the 1952 Report
in this House and the debate in the
other House came at a very late stage;
that was in December 1953. Hon, Mem-
bers had been circulated a cyclostyled
memorandum containing the points that
were raised and the suggestions that
were made in the course of the debate
in the other House. They were all most
carefully analysed subjectwise and
each one of those susgestions was
considered and wherever we could, we
took action upon them. Now in the
memorandum which has been circu-
lated all that has been pointed out. I

am only mentioning this that we
attach the greatest weight and the
greatest respect to the suggestions

which are made by hon. Members when
they speak on this particular motion
and I can only say this that every
speech that has been made here during
the last three days will be very care-
fully analysed and the speeches which
will be made in the other House will
all be carefully analysed, every sug-
gestion noted and you will be inform-
-ed as to what particular action has
‘been taken upon those suggestions and
what the Government thinks about
them, how far they are considered to
be feasible, how far they are consider-
ed not to be feasible and s
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on. Now it occurred to me, while
discussion was going on, to go
through this  memorandum once

again, and I was rather interested to
find that practically every suggestion
that has been made to-day or yester-
day was made by hon, Members last
year, and the action that was taken
has been mentioned in this particular
matter., There are some new points
which I shall deal with in a moment.

Now what should be the approach
and how the matter should be dealt
with is of tremendous importance.
Some criticism was made by hon.
Members as to the contents of the re-
port and it was said that it was not
a very proper report, it was a very
dry report, it should have contained
something much more. Dr. Ambedkar
was rather very severe on thig point.
I greatly regret his absence because I
want that hon. Members who in the
course of their observations, lengthy ob-
servations and long speeches, make
many attacks on Government should be
here to listen to what we have to say to
them. It so happens that Dr. Ambed-
kar and other hon. Members are not
here but I hope that what I say will
reach them in due course. Now he
said: What is there? I have received
reports that 30 members—Harijan
brethren—were shot in Rajasthan.
There was some dispute about some
disabilities and so on, Nothing has been
mentioned. The Commissioner should
have gone and made enquiries as to
in how many cases Fundamental Rights
had been exercised and in the exercise
of those Fundamental Rights Harijans
had been maltreated, had been killed
and had been injured, Were any en-
quiries made? How did the police be-
have? He went on in that strain. I
think it is desirable, because it is a
matier of some importance, that we
must in fajrness to the Commissioner
let the Commissioner know as to what
he is required to deal with in his Re-
port. He cannot put forward before
Parliament or submit to the President
something which is entirely irrelevant,
Article 338(2) of the Constitution
deals with this matter. It says: “It
shall be the duty of the Special Officer

to investigate all matters relating to |



1653. Report of Commussioner [ 7 SEP. 1954 ] f

the safeguards provided for the Sche-
duled Castes and Scheduled Tribes
under this Constitution and report {o
the President upon the working of those
safeguards at such intervals as tihe
President may direct.” Now it deals
only with the safeguards provided
for the Scheduled Castes and Sche-
duled Tribes and as the House is
aware, we have got one big thing,
namely, reserved seats for the Sche-
duled Castes and Scheduled Tribes in
the different Legislatures. The
second is article 335 which I had
better read here. I shall have to refer
to it later. “The claims of the mem-
bers of the Scheduled Castes and the
Scheduled Tribes shall be taken into
consideration, consistently with the
maintenance of efficiency of adminis~
tration, in the making of appoint-
ments to services and posts in con-
nection with the affairs of the Union
or of a State.” That is one safegusrrd
which he has to discuss and then
. there is the general directive in
article 46, I believe. It is a general
«directive and relates to the weaker
sections of the community, It says:
“The State shall promote with special

care the educational and econo-
mic intereste of the weaker sec-
tions of the people, and, in parti-

cular, of the Scheduled Castes and
the Scheduled Tribes, and shall pro-
tect them from social injustice and
all forms of exploitation.”

Now, I respectrully submit to the
House that it is no business of the
Special Officer to mention in his Re-
port as to what has happened to the
Harijans in the exercise of Fundamen-
tal Rights which are extended to every
single citizen of India. There are da-
coities; there are murders. Dacoities
may take place for the sake of rob-
*bery, loot and so on and murders may
take place for a variety of reasons.
That is all a question of law and order.
It is the concern of everybody tbhat law
and order should be maintain=@d. I
suggest, Sir, that Dr. Ambedkar's
criticism  as it was directed almost
versonally to the Special Officer was
not well-founded, It was rather un-
just because it is not the duty
of the Special Officer to go
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into this question of general Funda-~
mental Rights. It is not as if some-
body had been killed. I know how
these things take place. I deal with
+his matter and they come to me from
several States in the form of mercy
petitions to the President and I know
why people are murdered. There area
variety of reasons—land disputes, irri-
gation disputes, matters arising out
of family disputes and all sorts of
things. Now, it may be that in Rajas-
than or elsewhere people were mur-
dered or killed because of some dis-
pute which may have had its origin in
some of these matters. That is a ques-
tion for the police whe will investi-
gate into those things, Therz will be
a trial and after the judicial verdictif
a person is found guilty he is punish-
ed. Where does the Special Officer
come into this picture at all?

Secondly a reference was marde to
another point by one of my hon.
friends here and by Dr. Ambedkar
also and that relates to the employ-
ment of the people of the Scheduled
Castes and Scheduled Tribes in the
military services, in the armed forces
of the Union. They say. “It is very cu-
rious that in one of the appendices
which the Report contains we find that
the figures for the year 1952 are a
little higher than the figures for the

year 1953”. And Dr. Ambedkar com-
mented with some surprise that this
deterioration was inexplicahle He

asked the reason for this. Now I made
some enquiries into it myself and the
report which has come from the
Defence Ministry is very curious. They
say that the figures for the year 1952
were joint figures for both the Sche-
duled Castes and the Scheduled Tribes.
Dr. Ambedkar particularly referred to
Other Ranks and the 1952 figures for
Other Ranks mentioned in the Report
is 22,288. The figure for the next year,
that is 1953, is 18,666. Naturally he
said, well, there is a reduction. I am
informed that the Defence Ministry
upto 1952 kept in their registers joint
figures for both Scheduled Castes and
Scheduled Tribes and when we asked
for figures, they sent us those figures.
From 1953 they keep two figures sepa-
rately for Scheduled Castes and Sche-
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duled Tribes. The Defence Ministry
say that-in 1953 there were nct only
18,666 Scheduled Caste members but
in addition there were 3,697 members
of the Scheduled Tribes. Therefore
there is no marked difference at all: I
think the figures for 1952 and 1953 are
about equal. So that explains the seem-
ing reduction in the year 1953. Un-
fortunately, by an gccidental mistake
the figure for Scheduled Tribes is not
mentioned here. I think the Commis-
sioner asked for the figure for Sche-
duled Castes only and they sent him
the joint figure for 1952 and the figure
for Scheduled Castes for 1953. Sche-
duled Tribes have been omitted.

Surr H. C. DASAPPA: On the next
page it is mentioned On page 257 that
figure is mentioned and the total num-
ber is no less than that for 1952,

Dr. K. N. KATJU: That is what I
am saying. Dr. Ambedkar referred
only to that page. Nothing else.

Sur1 H. C. DASAPPA: There should
have been a note added.

Dr. K. N. KATJU: That is right.

Now, I am very glad, Sir, that in
this year’s debate, some hon. Members
paid specific attention to the case of
Scheduled Tribes and the tribal areas.
We are doing our best. They are a
fine people. Some complaints were
made about officers and so on and so
forth, But I can point out to you that
in the Five Year Plan there is a speci-
flc provision of Rs. 15 crores in the
current plan for the Scheduled Tribes,
out of which Rs. 9 crores has already
been spent and Rs. 6 crores will be
spent in the remaining two years. I
am hoping that in the Second Five
Year Plan, there will be a larger pro-
vision for the betterment, uplift and
welfare of the Scheduled Tribes.

One point wag raised by my hon.
friend from Ranchi. He said the Assis-
tant Commissioner was not looking
after them very well and he complain-
ed about something that happened
between him and others. Now, I ven-
ture to point out that my Commis
sioner here and his assistant officers,
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have got no executive duties, TFhey
are bound to listen, they should listen
to every complaint that may be con-
veyed to them by Members of Parllia-
ment, members of Legislatures, every
single citizen, and to investigate—if it
requires investigation—and then to
send on that particular case to the
State Government or report it over
here. But so far as the Commissioner
is concerned, his powers only amount
to this: either to forward his advice
or his comments to the State Govern-
ments or to bring the matter to the:
notice of the Home Ministry. He can-
not possibly pass any order himself. T
rather regret that there the Assistant
Commissioner was not properly dealt

with, ) do not know what
the hon. Member expected him
to do. While I am very an-

xious that Members of Parliament
should take the greatest interest in
the particular matter—in all public
matters—hon. Members should also
realise the difficulties under which
public servants, public officers, labour.
I mean, they have got to investigate;
they have to hear; very often news.
that is brought to hon. Members,
local Members,, Parliament Membersis.
exaggerated. Sometimes it is baseless,
sometimes it is welfounded. He has 1o
listen to the Members and investigate
and I am sure no hon. Member de-
sires that whatever he says—probably
based on hearsay, upon reports made
to him, because hon. Members have
no personal knowledge of these mat-
ters—that should be taken as some-
thing solig like the Rock of Gibralter,
and action taken at once against him—
if there is a complaint against a pub-
lic servant, he ought to be dismissed
then and there or remarks made, and
so on. I won’t touch on that point
further. .

Then, my hon. friend Dr. Kunzru—
probably he has gone elsewhere—re-
ferred to a very old matter about the
figures. I am rather sorry that he rais-
ed it, because it is a 1947 figure. He
said the 1941 census flgure was this.
Then came the President’s Order, and
the flgure was reduced by so many
lakhs. Then came the 1951 consus fig-
ures, They are all given there. Now,
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this matter was gone into at great
length. As my hon. colleague Mr.
Datar pointed out to the House yester-
day, in 1951 he sent a memorandum
which was very carefully examined—
I think in Sardar Patel’s time or Raja-
ji’s time and an answer sent; that
thing is now practically close. The
investigation has been made. The
suggestion that this difference exists
and there is something sinister be-
hind it, I think, is completely unwar-
ranted.

Now, I come to Dr. Ambedkar’s
speech. He occupies a very disting-
uished position in our national life, But
when I was listening to him, quite
candidly, Sir, I said that that menta-
lity is not calculated to promote the
welfare either of the so-called higher
«lasses or the so-called untouchables
or backward classes indeed. That men-
tality is fatal fo the advancement of
the country and to the achievement of
the results that we desire. We hear
everybody saying: “Well, we want a
casteless society.” Personally I do not
understand it. Today in India which
is the class or community which wants
to shelter under the guise of caste?
Not I, not a Muslim; not a Christian;
no one. If I appear in an examination,
if I seek a job, if I go elsewhere, every-
where, it is unnecessary for me to say
whether I am a Hindu or a Muslim,
or among the Hindus, Kshatriya, Brah-
Jmin, Vaishya, and goodness Kknows
what. I am not blaming the Constitu-
tion, but the fact is that the only per-
sons who mention the caste in the
forefront are members of the Schedul-
ed Castes. Today the tables have turn-
ed. It may be that yesterday, or five
thousand years ago, we were Brahmins,
or Kshatriyas—and goodness knows
what. They were the top dogs and,
therefore, they took advantage of that.
Today the situation is that we are all
in the same flowing Ganga. The Con-
stitution does not recognise any differ-
ence. The Constitution makes every-
body equal. When you sit for your
competitive examinations, you take
your chance; it does not matter a
twopence under the Constitution as to
who you are. The person who raises
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the question of caste today is Dr.
Ambedkar, because how many seats are
reserved—20 per cent. When I came
to office in 1937—take it as the literal
truth—I was receiving wires, repre-
sentations, protesis—why this man,
who has been appointed a Deputy Re-
gistrar to a seat reserved for the
Harijan people or Scheduled Caste, is
masquerading as a member of the
Scheduled Caste. He is a ‘Sonar’, a
‘Sonar’ is not a scheduled caste; there-
fore, chuck him out. And, over and
over again, I tell you, claims were
made by people who were not mem-
bers of the Scheduled Castes to be
entered as a Scheduled Caste—because
they saig they will get a job, they will
profit by it. Eight and a half per cent.
reservations in seats ordinarily, they
won’t get. They may not come in the
competitive list. But with their lesser
qualifications, they could come in if
they are called Scheduled Caste.
Therefore, for a question of bread and
butter, it is much better for anybody,
who is never recognized as a member
of the Scheduled Caste, to say: “I am
also a Scheduled Caste member”. And,
therefore, there was always a ques-
tion, a formal decision by the Govern-
ment whether he can claim to be a
member of the Scheduled Caste or not.
Today you get the same thing. Disput-
es are raised before the Delimitation
Commission. You are reducing the
number of the Scheduled Caste repre-
sentatives. Therefore, I do say that
today this country is not casteless.
Why? Because the Scheduled Caste
people are raising the question of
caste. They will not allow that ques-
tion to be, so to say, ignored. And you
hear every day that the Constitution
provides that these reservations and
these distinctions should all disappear
within the course of ten years. But
they say, “No, no. Please keep them
going; they ought to continue for 20
years, for 30 years.” Therefore, I say,
we ought to face the facts. The country
is inhabited both by the high-caste
people and the low-caste people. When
you start choosing them, everybody
has got a mental twist. They say,
“Here is the Hindu religion”. 1 was
almost going to use another word for
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it. Let us say, “Blessed religion”. What
is there in it? Nothing. It has only
produced five crores of untouchables
and two creres of Scheduled Tribes.
And Dr. Ambedkar then almost insin-
uated, and hinted, that this Hindu
samaj should be abolished, the Hindu
religion should go to dogs. Now, do
you mean to say that this is calculat-
ed to promote fellow-fieeling? This
India hag produced, as someone said.
during the last two thousand years
social reformers. We have got Guru
Nanak, we have got Kabir, we have
got our saints and philosophers. Their
verses are recited in the villages. And
just consider, you have a man like
Swami Vivekananda. He goes from
India, he stands, in 1896, before the
Parliament of Religions at Chicago,
and he says to the world, “I am a
Hindu, and this is what my religion
amounts to.” And he attracts them.
During the last 60 or 70 years he made
people understand what the Hindu re-
ligion is. And here is Dr. Ambedkar
suggesting that Hindu samej is a rot-
ten samaj, the religion is rotten, the
philosophy is rotten, it has produced
five crores of untouchables; therefore,
it ought not to exist, it ought to be
demolished. I respecifully say that
this thing is undesirable, politically
undesirable, socially undesirable, ana
it is not in the national interest, and
not the right approach.

I ask another question. What has
Dr. Ambedkar done in the matter ot
abolishing distinctions between the
Scheduled Castes themselves? It is
very good to say that a Brahmin will
not drink the water touched by a
Scheduled Caste man. But, has Dr.
Ambedkar, as a President of the Sche-
duled Castes Federation, been able to
bring together all the five crores of
people? I can then understand what he
says: “Well, here is the Hindu samaj
divided into two big groups. One, the
so-called highwcasfe Hindus  who
ought to be, so to say, banished out
of existence, and then, here is a solid
group of five crores of people who
among themselves—please remember—
are united as one group.” Is that the
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condition anywhere? They become all
one when the question arises as bet-
ween the so-called high-caste people
and the others. But as between them-
selves, especially from the social point
of view, this untouchability point of
view, it is common knowledge that all
these Harijan bhaees, these Scheduled
Castes, are divided themselves. They
are split up into hundred fragments,
into two hundred fragments. What has
Dr. Ambedkar done for removing that
untouchability from his own followers?
It is very easy to fling stones in a sar-
castic mood, or in a philosophic mood,
speaking from a very high pedestal. I
make a present of thig point to my
hon. friend from Coimbatore. She
might consider it. It is a matter of
some importance,

Therefore, Mr. Deputy Chairman,
what I want is this, that the cordiality
of relationship should be restored.
This Constitution deals with Funda-
mental Rights. Fundamental Rights only
extend to the public sphere. If there is
a well sunk through the State reve-
nue, well, everyone, every citizen of
India, is entitled to use it; if there is
a public temple, everyone is entitled
to go and worship there; if there is a
public educational institution, every-
one is entitled to go there. Quite all
right. But in the private sphere you
cannot interfere. There is no such
Fundamental Right. A cannot compel
B to eat with him. B cannot compel C
to marry his daughter to his son. No
such thing can happen, It is a Funda-
mental Right given to everybody that
in hig private life he should ke left
alone. If you go on abusing in this
tashion, casting a reflection in this
fashion, do you mean to say that you
would be able to remove these disabi-
lities? Many of us here say that this
system of touchability or untouchabili-
ty was very much prevalent in the
higher castes. I do not know about
others, but in my own community,
in the very early days fifty years
ago, even crossing the seas was
considered to be an impious act,
and anyone doing so, so to say, was
considered to be an outcaste. The
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more orthodox members of the com-
munity will not eat with him, will
not take any food touched by him. You
have been to England; therefore, your
mother would not eat the food touch-
ed by you. So, in the private sphere,
it is only persuasion and goodwill
which can bring about results. If you
adopt a sort of masterful attitude, you
suffer, you fail. That is the point that
I wanted to make, a very important
point to which I wanted to draw the
attention of the House, because every
day, every morning, you read, “Aboli-
tion of castes”. Agreed. So far as the
Constitution is concerned, it has abo-
lished castes, In ten years’ time there
will be no reservations, no limits.
nothing of the sort. The main prineci-
ple that will remain is that the back-
ward classes of India whether they
are Hindus, whether they are Muslims.
whether they are Christians, will be
entitled to protection, and to assist-
ance from public funds, so that their
economic condition may improve, thels
standard of living may improve, That
is all. But there will be nothing on
racilal grounds, nor on any religious
grounds, nor on communal or econo-
mic grounds. If you go to a village
and you say, “As it is today constitut-
ed, I want that Hinduism should be re-
modelled, all Brahmin should cut off
their chotis, and they should be forced
to act in this particular manner; all
the Kshatriyas should be brought to
their senses, because this country may
become casteless”, it is almost absurd.
And I suggest that you will not suc-
ceed in it. When we are talking of
casteism, it is in another sense, name-
ly, T am standing for a seat, I am op-
posed by some Thakur, my another
competitor is a dhobi, all entitled to
seek election. When I go about can-
vassing, I say to a Brahmin, “Well, !
am a Brahmin, please give your vote
to me.” Similarly, when a dhobi goes
about canvassing, he says to all dhobis
and to all the Scheduled Caste people,
“Please give your votes to me, because
I am a dhobi.” That is condemnable,
that is to be condemned. I can under-
stand casteism in this sense. But using
the word ‘casteism’ ag if it were going
to recast the whole Hindu society is
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not correct. You may be able to do it
but it will be only after a revolution
or bloodshed. Feople will not take it
lying down in this fashion. It is all
easily talked about hurting people’s
feelings in the matter.

Now, there is another thing to
which I should like to draw your afien-
tion—Dr. Ambedkar made a great deal
of it—wviz. the number in the services,
He read out in a very damaging way:
“Look at it. 107 higher posts. How
many Scheduled Castes? Two or, say,
seven. Compare it.” It strikes one at
first sight as something remarkable,
Out of 107, you are giving only 7 to
these people, but the 107 includes offi-
cers of all grades, officers who were
appointed three months ago or six
months ago and officers who are now
nearing their superannuation and will
probably have retired within three
months from now. I do not know how
many members of the Scheduled Cas-
tes were employed in the higher ser-
vices in the Central Secretariaf, in
the I.C.S. or the IPS.,, when Dr.
Ambedkar joined the Government of
India somewhere about 1942, Prob-
ably he was the only one in his own
Ministry. He was the Member in
charge and everybody else was from
the now condemned upper castes. The
resuit of it all is that these appoint-
ments began only recently, five years
ago or six years ago. You may say
that the numbers are mot sufficient,
but if you compare this number with
the entire total which includes people
who probably joined in the year
1924 or 1930 and say that the dis-
parity is striking, it will be a
great fallacy. We will be able to draw
a proper and correct inference statis-
tically only if we were to start using
this argument from the year 1940 or
1941. Secondly, Dr. Ambedkar over
and over again said that it was a ques-
tion of political status. I entirely
agree, Nobody can deny. Suppose Dr.
Ambedkar falls ill, he will go to the
best physician. I imagine he does. Dr.
Ambedkar himself is a distinguished
lawyer, but even the most rabid
among the higher caste Hindus, if he
has a case in the court, will engage
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Dr. Ambedkar with his wonderful
persuasive advocacy. He will not
think, “Dr .Ambedkar is a born enemy
of the Hindus and so I must not en-
gage him.” Please ponder over this. If
it i a case of personal interest, then
we want the best of assistance and
want to employ the best of talents,
but if it is a question of the manage-
ment of public affairs, then of course
we can have third-grade men or
second-grade men. Everybody forgets
those four or five words in the Con-
stitution “subject to considerations of
efficiency.” Now, would Dr. Ambed-
kar say to me, “Appoint as a Judge of
the Supreme Court any briefless law-
yer who is available”? Would he say
*Appoint as the Director General of
Zlealth Services some young physi-
~jan who does not know how to cut
even the appendix”? Will he say so?
No. He again and again emphasized

his point about appointments

1 pM, to the posts of executive

officers, because what is
the good of people being appoint-
ed as clerks or chaprasis? He

says, “We want posts of executive offi-
cers.” The argument is perfectly sound.
We used the same argument ourselves,
when Lord Curzon was there, about
the employment of Indians, but,
please remember that the - so-called
executive officer when he is appointed
and put in charge of a district, is not
to look after the members of the
Scheduled Castes alone. He has to
look after the entire population of the
district. On the initiative of the Dis-
trict Magistrate, on his tact, on his
personality or want of it may depend
what is going to happen there. There
may be a riot or a riol may be stop-
ped. We cannot take risks. There isa
determined attempt on our part to
do the needful in the matter. My hon.
friend, Mr. Datar, here has given in-
structions on the subject, and nobody
can be keener than the Government
of India that the members of the Sche-
duled Castes should be raised to the
level of the other people, but I can-
not shut my eyes to the fact that there
Is a public also which is entitled to
protection which is entitled to the
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services of suitable men, It is not &
question of mere loaves and fishes.
“] have got Rs. 20 and Rs. 5 I am
going to givej to you.” We cannot deal
with public affairs in this fashlon.
Gandhiji used to say that the wealthy
man should consider himself to be a
trustee for the welfare of the people
at large. Whoever the Minister may
be, for years together every Minister,
whether he is a Hindu or a Christian.
or a Muslim or a member of the Sche-
duled Castes, as soon as he accepts.
office, becomes a trustee for the pub-
lic. the people at large. I am surpris-.
ed whenever I hear that if we appoint
a Harijan member to the Public Ser-
vice Commission—the Union Public
Service Commission—that will be the
proper sign. I was once invited by
the Chairman of the U.P.S.C. to go and
visit them. He said, “Will you please
come and just be present at our per-
sonality examination.” I went. Proba-
bly they had about five or six candi-
dates and I found nine Members of
the Board sitting rounq the table.
Everybody asked questions, The inter-
view lasted for about 25 or 30 minutes,
and then the candidate was ask-
ed to go. Now, everybody was mark-
ing under certain heads—character,
personality, ready response, mental
nimbleness, etc. The Chairman asked,
‘Mr. A, what do you think?” Mr. A
said, ‘I think he is fair’, Mr. B said,
“1 agree”. Mr. C said, “I do not think
so. I think he is below average” and
so on. So a few opinions were taken,
and the final result) was |based on
the general opinion of the nine peo-
ple there. Is it to be said that, if we
appoint a member of the Scheduled
Castes or a member of the Anglo-
Indian community, or a member of the
Muslim community, he is going to

‘say, “I am going to function in this

way and you must take it from me
that fen per cent. Anglo-Indiang or 10
per cent. Scheduleq Castes or 10 per

cent. Muslims must be appointed”?
His voice would be one volce
amongst 9 in regard to every candi-

date. They are all trustees for the
benefit of the people of India. Their
duty is to choose, subject to the orders
of the Government, the best suited
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men. It is an aspect, I submit, which
ig somewhat forgotten. I should like
to touch very briefly on one or two
other matters. The suggestion is very
common these days. Land is the root
both of trouble and of comfort in
India. Everybody says that it is also
the root of all status in India and so
we should give them lands and they
go on giving figures. There are 98 mil-
lion acres noted somewhere and there
are statistics waiting to be dug up and
there is an amendment by someonc
saying that one million people should
be given lands. Everybody says that
there should be a land army. I agree
—do it; but I don’t know the cost
berause what I do know is this. I was
a Minister of Agriculture for 3 or 4
yvears and have been taking interests
in the countryside for the last 30
yvears and I do know this that the
Indian peasants with his poor imple-
ments has brought under cultivation
every single acre of land that he
could. You go and see and the com-
plaint is that there is no pasture land
or that the cows and cattle are curs-
ing us because we don’t give them
sufficient fodder but we are going to
tax. What I want to contest is the
argument that you give some lands
and with that you will give status.
Sir, I am speaking with great trepid-
ation, Mr. Deputy Chairman, because
it is such a topic and everybody is
saying about it but none thinks of
the standard of living. I give some-

body two acres today and he dies
after 5 years leaving 2 sons. Those
two acres become one acre and

then there is fragmentation of holdings
and goodness knows what that one
acre will produce but they say, “Give
him lands because with that he shall
acquire status.” I sometimes feel that
you are probably living in a world of
100 years ago. Status then went with
the feudal order that was in force—
with the Rajas, Maharajas and all
those people. Personally, I may say that
when I starteq in the profession, then
I said to myself, “Well better build a
house, let me buy half a bigha in a
village and I will become a zamin-
dar”. Fortunately I did not do so and
I did not spend the money here and
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there and saved myself from a great
calamity afterwards but today my
submission is that the old notions
must be revised. Zamindars are gone.
Where is the old status? You know

what 5 acres mean now. What
I am anxious about is that every
landless man should get some-

thing to eat. There should be some re-
sources placed at his disposal-—cottage
industry or any industry. He should
raise his standard of living. I some-
times wonder whether 2 acres of land
would raise his status. You give him
land, he will stick to it like plaster
and he will not leave the village and
how much do you expect that he will

pbe able to make out of that?
He will live in the village and
his child will grow, and if he
wishes him to be taught, the

expenses will grow up and he will
live there in a hut. Is that the philo-
sophy of life, is that the ambition of
Members opposite that their stand-
ard of living should be limited to
about Rs. 25 a month?

AN Hon. MEMBER: Something bet-
ter than what they have now.

Dr. K. N. KATJU: I say I am not
contesting it. Whenever there is ex-
tra land give it. You know, Mr. De-
puty Chairman, that there is a gener-
al discussion about putting a ceiling
to all agricultural holdings, that no
man should have more than 30 acres.
In Travancore-Cochin a Bill has actu-
ally been introduced in the Assembly
by the Government which says that no
one shall hold more than 30 acres.
They give him 6 months’ time to di-
vest himself of his extra lands. I don’t
know—it might be given to a daugh-
ter-in-law or to a brother or to a son
but 30 acres is the limit and then the
rest will be distributed. So there will
be some land available, Give it, I have
no objection; but we are, I think,
making a little too much of it.

I wish to close in another two min-
utes. There was another matter which
was rather important and Dr. Ambed-
kar repeatedly brought it to my notice
and he said it should be done, viz.,
salt tax. Now I shall naturally con-
vey his suggestion to the Finance Min-
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ister but I was rather struck by one
feature. Gandhiji made it the very
symbol of our national agitation.
Why? He said this is one of the cur-
sed taxes as it makes no distinction
between the poor and the rich. As a
matter of fac{ it is something against
the poor. So far as the man comfor-
tably off is concerned—rich or moder-
ately rich—he eats fresh fruits, mi-
thais sandeshes, T@sagullas, eggs
and goodness knows what else, and in
his menu salt may be just a little
pinch. So far as the poor man is con-
cerned, salt is the only main thing.
He does not get gur or sugar. He
just gets his dal-bhat or whatever
it may be, with his salt, and Gandhiji
used to say:“The poor man is keeping
bullocks and sheep and if you impose
a tax on salt, you tax him unduly.”
I don’t know whether Dr. Ambedkar
has considered all that, because he
says it will bring you Rs. 20 crores.
Twenty crores would be very welcome
but would it be welcome to hon. Mem-
bers here? Because when you impose
the salt tax, not only do you abolish
the distinctions between the rich and
the poor but I suggest to you that it
will be a heavy load on the poorer
sections of the community, and ‘he
poorer he is, the greater will he be
made to pay. Otherwise, I shall have
this thing carefully considered.

Lastly, Mr. Deputy Chajrman, I think
we must be fair to the State Govern-
ments also. I think we have a table
here in one of the Appendices, giving
broadly the sums actually spent by all
the State Governments on these wel-

fare schemes, educational and other
schemes for industry, ete. It is fifty-
fifty—a little more for the States.

Speaking broadly I think 55 per cent.
is spent by the States from their trea-
sury and the Government of Indla
contributes 45 per cent. The total ex-
penditure I think is just over four
crores and a few lakhs and the Cen-
tral Government Grant is about 190
lakhs. So you must not be under the
impression that the State Governments
are not doing anything. And then this
question of how much has been spent
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upon education, upon scholarships,
etc., hag been gone into by Mr. Datar
at length. I need not go into it again.
It may be that among the State Gov-
ernments some may be more active
and some may be a little less active.
We must make allowance for all that.

I conclude by assuring the House
once again that every speech which
has been made by any Member will

be most scrupulously studied and
carefully examlpned and every sug-
gestion that has been made I shall

personally consider and my friends,
the Secretary and the Special Officer
will consider and will give effect to
it if it is possible to do so. If we can-
not do it, we shall tell you the reason
why, and next year either in the Re-
port itself or by a separate memo-
randum you shall get the informa-
tion supplied. Thank you very much.

* Mgr., .DEPUTY CHAIRMAN: I
shall put the amendments.

The question is:

“That at the end of the motion,
the following be added, namely:—

‘and having considered the
same, the House is of aopinion that
the rate of progress towards the
development of the Scheduled
Castes and Scheduled Tribes and
the removal of their social dis-
abilities is very unsatisfactory’.”

The motion was negatived.
Mr. DEFUTY CHAIRMAN: Do

you press your amendmnets, Mr.
Dwivedy?
Srr1 S. N. DWIVEDY: Yes, Sir.
Mr. DEPUTY CHAIRMAN: The

question 1s:

“That at the end of the motion,
the following be added, namely:—

‘and having considered the same,
the House regrets that the report
has failed to give any concrete
suggestions for a speedier pro-
gress towards the development of
the Scheduled Castes and Schedul-
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ed Tribes and that it is apologatic
in nature’.”

The motion was negatived.

Mgr. DEPUTY CHAIRMAN: The
question is:

“That at the end of the motion,
the following be added, namely:—

‘and having considered the
same, the House is of opinion
that an attempt should be made
to rehabilitate at least one million
landless Scheduled Caste and
Scheduled Tribe people in the
country by providing for them
new settlements in waste lands,
and that a land army be consti-
tuted for the purpose by the Cen-
tral Government’.”

The motion was negatived.

Mgr. DEPUTY CHAIRMAN: The
question is:

\ “That at the endg of the motion,
the following be added, namely:—

‘and  having considered the
same, the House regrets that
very little has been done towards
the progress of the work of im-
proving the conditions of the
Scheduled Castes and Scheduled
Tribes’.”

The motion was negatived.
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Mgr. DEPUTY CHAIRMAN: The
question is:

“That at the end of the motion,
the following be added, namely:—

‘and having considered  the
same, the House is of opinion
that persons belonging to the
Scheduled Tribes should cease
to be termed as ‘backward’ after
their conversion to Christianity
or Islam’.”

The motion was negatived.

Mr. DEFUTY CHAIRMAN: Now
I shall put the main motion to the
House,

The question is:

“That the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the  period
ending the 31st December 1953, be
taken into consideration.”

The motion was adopted.

Mgr. DEPUTY CHAIRMAN: The
Report has been considered. The
House now stands adjourned till 8-15
A.M. tomorrow.

The House then adjourned
at eighteen minutes past one
of the clock till a quarter
past eight of the clock on
Wednesday, the 8th Septem-
ber 1954.

Editor of Debaten,
Rajya Sabha Secretaridy,



